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Saturdey, April 18, 1959/28th Chaitra,
1881 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. Speaxer in the Chairl.

ORAL ANSWERS TO QUESTIONS

Nagas

*1884. Bhri Ram Krishan Gupta:
Will the Prime Minister be pleased to
state:

(2) whether it is a fact that some

Nagas have been recently arrested on
their return from East Pakistan;

(b) if so, whether purpose of their
visit has been investigated; and

(c) the nature of the action taken

to control their activities and check
their visits to East Pakistan?

The Deputy of Externmal
Afiairs (Shrimati Lakshmi Menon):
(a) and (b). We have not arrested any

(¢c) All possible security measures
have been taken in the affected Dis-
tricts of Agsam bordering on East

rested in July, 19587

Shrimati Lakshml Menon: Yes, Sir.
We recovered some &rms and ammuni-

8 L8D~1.

11978

tion, three sten guns, bren guns, some
documents, maps and so on.

Shri Ram Krishan Gupts: May
know whether the purpose of their
visit was ascertained? If so, what
was that?

Shrimati Lakshmi Menon: They are
supposed to have gone to East Pakis-
tan to meet Phizo.

Shri Raghunsth Bingh: May I
know the make of the arms?
Shrimatl Lakshmi Menon: 1 have no
information other than what I have
alresdy given.

Shri Raghunath Singh: I want to
know the make of the arms,

Mr. Speaker: She does not have the
information.

know the marking of the arms.

)
g
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press reports to the effect that Phizo
has moved to the United States?’

Shrimati Lakshmi Menomn: That does
not arise out of this question.

Indian Handloom Delegation

+
Shri Al Singh Sarhadi:
*1886. { Shri Dwaria Nath Tewari:
Sardar Igbal Singh:

Will the Minister of Commerce.and

(b) whether the arrangement for
the same has been finalised?

The Minister of Commerce (Shri
Eanungo): (a) and (b). The matter
is still under examination.

Shri Ajit Singh Sarbadi: May I just

APRIL 18, 1959
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Export Potestiality of Oniens from
Verawval Port

*1887. Shri Pangarkar: Will the Min-
ister of Commeres snd Industry. be

Mhm

(a) the export potentiality of
onions to Ceylon and Burma from
Veraval Port; and

(b) the number of steamers plying
at present for onion trada?

(a) Export potentiality would depend
upon production, exportable surplus
and demand overseas. About 5,400
tons, the highest in ths last four
years, were exported during 1987-38
from Veraval to Ceylom. There were
no exports to Burma.

(b) The ships which touch Veraval
during their normal! operations also
carry onions. No ship is earmarked
for the purpose.

Shri Pangarkar: May I know the
quantity of omion exported out of
India during the year 1958-59 and the
names of the countries to which it
was exported?

Mr, Speaker: Hon. Member will
kindly look into the sea-borne export
trade of India.

There is no meaning in asking as to
which are the countries to  which
onions are exported. Hon, Member
will go to the Library and look it up.
Questions on any matter that is not
available either in the Library or in
the printed documents can be asketl

Shri Pangarkar:
the total quantity.

thould stand erect and then ask the
guestion.

I want to kmow

tfotal quantity of onion exported out
of India in 1958-89.
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that should he ask the hopn, Minister
to take all the trouble of finding it
out?

llﬂﬂn.lqylhwwheﬂnut}u

ality of exporting onlons to  other
gountries besides Ceylon?
fhri Satish Chandra: Apart from

Mr. Speaker: What 1s the informa-
tion that the hon Member expects
from the hon. Minister His question
15, "“Has Government explored the
scheme?” The hon Minister will sey,
“Yes, we have”. Then what 13 the
object of asking this questiaon The
Government also represents a major-
ity Party and it must be assumed
that they would be exploring all pos-
sbilities, otherwise they would not
stav in office for a minute What-
ever information is not avmlabls in

Oral Answers 11982

and such a port in Andhra therc is 30
much quantity lying and no licence is
issued, I am prepared to allow that
it may be even from Gujerat or from
any other place, but general questions
lead us nowhere

Alagappa Textiles, Alagappa Nagar
Kerala

!Merhr
*1889 { Bhri A. K. Gopalan:
Shri Kediyan:
Will the Minister of Commerce and
Indusiry be pleased to state.

(a) whether the Director of Com-
pany Admimistration made any engquiry
into the affaurs of the Alagappa Tex-
tiles, Alagappanagar, Kerala State and
submitted any report; and

(b} iIf so, the main features and re-
commendations of the report®

The Minister of Commerce (Bhri
Kanungo): (a) Under the orders of
the Central Government, 1ssued under
Section 235(c) of the Companies Act.
1656, an investigation into the affairs
of the Company has been carred
uda: by an officer, attached to the office
of th» Reqpional Director of the De-
partment of Company Law Admims-
tration at Madras. .
(b) the report has been received
very recently and is now under ex-
armnation It discloses nter aha
that losses were caused to the com-
pany by various adjustmenis
accounts and peyments sud to have
been made at the instance of the late
Dr Alagappa Chettiar and for which
the other directors bave disclamed
any responsibility

Shri Warler: May I know whether
the Report will be avalable to the
House?

Shri Kasunge: No, Sir These re-
poris are not available

Shei Warler: May I know the
nature of the dispute into which ths
enquiry was made?
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be taken after examination of the Re-
port under the law.

Steel Quota to Punjad

+
*1891 shri Ajit Bingh Sarhadi:
{ﬂdmm

Will the Minister of Commerce and
Industry be pleased to state:

(a) the allocation of steel quota
being made to Punjab in 1958-60; and

(b) the allocation of steel being
made for the small scale industries
there during the same period?

The Minksier of Industry (Shri
Manubhal Shak): (a) and (b). Steel
is allotted on a quarterly basis For
Small Scale Igdustries the demand
from Punjab Government for the
quarter April-June was 9675 toms
«gtinst which the quota allotted is
8000 tons. For the corresponding
period April-June, 1858, the allotment
to Punjab was 3302 tons for Small
Scale Industries. As the availability
improves, the quotas to all States for
Small Scale Industries are being
rajsed.

Bhri Ajit Singh Sarhadi: May 1
just ask if the allocation for small
scale industries made to the Punjab

is for a particular industry or for the
whole?

Shri Manubhal Shah: As a whoie for
Punjab State and that too for small
scale industries utilising steel,

Shri Ajit Singh Barhadi: Is it on a
special request of the Punjab Govern-
ment for a particular small scale in-
dustry or is it that a direction is
issued by the Central Government?

Shri Manubha! Shah: Generally the
entire responsibility of developing the
small scale industries is that of the
Btate Government. But sometimes if

we receive some specific complaint we

iy
E
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Sther people. As far as we are con-
terned, no complaints have been re-
%eived. Development and production
4re rising in the small scale sector.

on which allocation of steel
quota is made to the Punjab and
hther States? Is it on a population
basis or overall requirements?

Shri Manubhal Shah: Overall re-
quirement is taken. Every State Gov-
ernment sends its own recommenda-
tion on the basis of off take which
indicates what the consumption of
steel was. Whatever the increased
availability, various other factors are
being taken into consideration, and
extra allocations are made.

Shri Rami Reddy: In regard to
agricultural requirements, is it made
on overall requirements?

Shri Manubhal Shah: This is for
small-scale industry. It is a separate
quota SPI, for agricultural and
other requirements.

Recruitment to Private Firms through
Employment Exchanges
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firms in the country to fill their em-
ployment vacancies through Employ-
ment Exchanges; and

(b) if o, whether the private firms
have accepted this procedure?

The Deputy Minister of Labeur
(Bhri Abla AlD): (a) No

(b) Does not arise.

Shri Shivananjappa: May I know
whether any such proposal is there?

Shri Abid All: Not for making it
compulsory for the employers to take
employees through the Employment
Exchanges only. But, we are bringing
in a Bill here to make it compulsory
that they should inform us of their
requirements.

Mr., Speaker: Next question: Shn
Daljit Singh.

Shri Tangamani rose—

Mr. Speaker: Why did he not get
up earlier? All right; Shri Tangamani
1 will call 8hri Daljit Singh next.

Shri Tangamani: May 1 know whe-
ther it is incumbent on the Govern-

ment that these vacancies ought to be
notified to the Employment Ex-
changes?

Shri Abld Ali: Yes, Sir.

Export of Leather Goods to Russia

*1808. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that export
of leather goods and footwear to
Russia from India has been hampered
by the competition of other coun-
tries; and

(b) if so, the steps being taken to
meet the situation?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The Government of India have no
such information.

(b) The question does not arise.

CHAITRA 28, 1881, (SAKA)
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Shri Daljit Singh: May I know
what steps are being taken to im-
prove the export of leather goods and
footwear?

Shri Satish Chandra: All possi-
bilities are being explored. The ques-
tion specifically relates to the supply
of leather goods and footwear to
Russia. We have received a recent
order also for execution in 1059.

Shri Daljit Singh: May I know the
value of leather goods and footwear
exported to Russia during the last
three years separately?

Mr. Speaker: They may look into
the samething: Seaborne Trade of
India.

Shri Thirumala Rao: Has the atten-
tion of Government been drawn to a
recent piece of news published in the
papers that in Agra and thereabout,
this leather industry is experiencing
a slump and great difficulties?

The Minister of Industry (Shri
Manubhai Shah): There is a com-
plaint and the attention drawn by the
hon. Member is correct. I had also
last time mentioned before the House
that due to less availability of hides
and skin, the leather industry, as a
whole, in the country is facing some
trouble, Therefore, we are trying to
see whether availability could be
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Shri Sathsh Ohamdra: Besitles the
shoes supplied to the USSR, I thnk
most of the shoes are made in  that
couritry, and some imported from
Czechaslovakia. We have not got
Russian statistics.

Export of Indian Textile Geods

*1804. Shri Pamani: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the extent 0 which Western
Countries have helped in lLiberalising
the import of Indian cotton textle
goods during 1958-59 and 1050-60 so
far as compared to 1857-58; and

(b) how far our country has been
successful in sugmenting 1ts exports
to West Germany, Sweden and the
USA up till now?

The Minister of Commerce  (Shri
Kanungo): (a) There has not been
any lberalisation on the part of
Western Countries for facilitating the
tmports of Indian textile goods

(b) There 15 a general dechine in
tne exports of cotton textiles to all
countries during 1958 as compared to
the previous years. This decline 1s
reflected in the exports to West Ger-
many and US.A In the case of
Sweden, however, exports have more
than doubled during 1938 as compar-
ed to 1957,

In order to augment exports to the
Western Countries and Amernican con-
tinent, higher differentials for mmport
of textile chemicals and dyes have
been fixed under the Incentive
Scheme. The working of this scheme
15 under constant review.

Shri Damani: May 1 know whether
the Government is contemplating
modifying the export incentive
scheme s0 as to enable mills to 1n-
crease their export and stand in com-
parison with other countries in those
countrs?

Skri Kanungo: The incentive scheme
has been put into operation only, 1
think, somes weeks ago. Government

APRIL I3, 1980
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ing it until the opeeation of it
observed.

Report of the Actuarial Committes

*1885. Bhri T B. Vitta] Ras: Wil
the Mimister of Labour und Empley-
ment be pleased to state:

(a) whether the report of the

try in connection with the amend-
ment of Workmen's Compensation Act
for revising the rates of compensation

and to increase the wage limit from
Rs 400 to Rs. 500 has since been re-

celved;

(b) if so, whether it has been ex-
amined by Government;

{c) 1f so, the nature of decision ar-
rived at, and

(d) if the reply to part (a) above
be 1n the negative, when the same
18 hkely to be received?

The Deputy Minister of Labour
(Shri Abid All): (a) Yes.

(b) It 15 under examination.
(c) and (d). Do not arise.

Shri T. B. Viital Rao: May I know
who are the Members of this Com-
mittee?

Shri Abid All: Not today, please.
Nnt at present, please. The Com-
mittee’s report has been received; it is
under examination. It will not be
bossible for me to reveal the recom-
mmendations



Shri Abid All: Not possible to say
at present.

Shri T. B. Vitial Eso: May I know
the grounds which prevent the quick
examination of this report?

Shri Abid AH: It is being examined
speedily?

Mr. Speaker: I do not know how
Shri T. B. Vittal Rao is benefited or
the Minister. Sometimes the report
may be small. It takes some time for
them. Those who appointed a Com-
mittee will certainly look into the re-
port also. It does not enhance or lead
us one way or the other. Next ques-
tion.

Export of Tea

*189¢. Shri Bangshi Thakur: Will
the Minister of Oommerce and Indus-
try be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to give sub-
sidy to the Tea Gardens of Tripura to
enable them to export more tem; and

(b) if so, what will be the additional
guantity of tea that is going to be ex-
porh; under the present arrange-
men!

and Tripura. As far as Tripura s
concerned, the main difficulty is that
tea cannot be exported from there
by the normal means, like the river
or raiL. Therefore, a proposal is under
consideration. It does not apply to
any other part of India

Shri Bangshi Thakur: My point

l
s
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Shri Kanungo: Just the idea is be-
ing considered. There is no proposil
yet.

Employess’ Provident Fand Scheme

(a) whethar the amount of contri-

bution against the Provident Fund of
the exempted factories under  the
Employees' Provident Fund BScheme
1052 is deposited with the State Bank
of India or whether the same is kept
by Employers with them; and

(b) if the amount remains with
the employers, what measures of
security are taken so that the money
80 realised remains safe and is not

The Deputy Minister of Labour
(Shri Abid AlN): (a) The employers
are required to invest the provident
fund accumulations promptly in
Central Government Securities every
month. But where the smount of
provident fund contributions is small,
the employers deposit the money in
Post Office Bavings Bank Account or
in a Scheduled Bank pending invest-
ment in Government Securities,

Oral-Answers APRIL 18, 1830

exemptions were withdrawn. As for
the amount, I shall not be able to
" mention it just now.

ShrigAbid AM: That is for a ver
short period only. Generally, this
fund itself sanctions interest at the
rate of 3} per cent. 80 far as the non-
exempted factories are concerned,

Will the Minister of Planning be
pleased to state;

(a) whether the National Develop-
ment Council held its meeting on the
8rd and 4th April, 1089;

(b) it so, the decislons arrived at;

(c) whether decision taken at the
National Development Council at its
meeting during November, 1958 re-
garding State Trading in foodgrains
was considered; and

(d) if s0, the nature of the steps
proposed to be taken?
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The Deputy Minister of Planning
(Shrt 8. N, Mishra): (a) Yes, 8Sir,

(b) A statement is laid on the Table

(c) Yes, 8ir.
(d)Aumﬂouhthtomﬂonn
of the statement laid on the Table of
the House,

“The National Development
Council stressed the importance of
producing machinery and equip-
ment needed to manufacture
machines and capital goods re-
quired for further industrialisa-
tion. thus making the economy
‘self-sustaining’.”

In view of the requirements of electri-
cal goods, may I know whether Gov-
ernment will consider the setiing up
of a heavy electricals plant in the
Madras State? Was that considered?

Shri B. N. Mishra: This is a sug-
gestion for action, whereas the ori-
ginal question related to the decisions
and recommendations of the National

sidering about thm things. .

Mr. Speaker: These are all sug-
gestions. The hon. Member will kind-
ly communicate whatever suggestions
he may have. The Third Five Year
Plan is still being formulatea,

Shri Tangamani: May I know
whether Government considered the

Oral Answers 11904

Shri 8. N. Mishra: Naturally, . . .

Mr, Speaker: It is not a question of
‘naturally’. There is nothung natural
about this. Priority may be given
to something else. All that the hon.
Member wants to know is whether

this will have a prominent place in
the Third Five Year Plan.

Shri 8. N. Mishra: I would like to
draw your attention to the question
that we are considering just now.

If there is to be a question as to
the extent to which we want 10 in-
crease coal production or electrical
energy, then we would regquire sepa-
rate notice of that quesuon

Mr. Speaker: That is all right; the
hon. Minister may say so.

Shri 5. N. Mishra: May I submit
that when 1 say ‘naturally’, it means
that in the context of the Third Five
Year Plan and in the context of the
funds, ...

Mr. Speaker: 1 am afraid all hon
Members are not so intelligent as to
understand the word ‘naturally’. Per-
sonally, I mysel? have not been able
to follow what he meant

Shri Braj Raj Singh: May I know
whether Government have advised
the Btate Governments to fix the price
of wheat immediately, and if so, whe-
ther any State Government have fix-
ed the purchase price for wheat any-
where in the country?

Shri 8. N. Mishra: This is a question
to be addressed to the Mimstry of
Agriculture.

Bhri Braj Raj Singh: In the state-
ment, it is =zaia:

‘While generally uniform pur-
chase prices would be fixed for a
whole State or a region, to meet
the case of under-developed areas
with poor means of communica-
tions, it might be necessary to
fix different prices. It might also
be necessary to prescribe different
purchase prices in the case of
certain highly deficit areas where
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the prices are always higher than
in the surplus sreas.”

Mr. Speaker: State trading in food-
grains was considered. This relates to

State trading in foodgrains.
Shri 5, N. Mishra: Yes.

Mr. Speaker: If the hon. Minister

tails are concerned, information re-
lating to them must be in the pos-
session of the Ministry of Agriculture.

Shri Thirumala Rao: With regard to
part (c¢) of the question, the hon.
Minister has given us the general deci-
sion of the National Development
Council. Have all the State Govern-
ments agreed to implement State
trading in foodgrains, or are there
any States which are slow in accept-
ing the implementation of this
scheme?

Shri 8. N. Mishra: From the state-
ment itself the hon. Member would
see!

“The Council agreed that the
State trading scheme should be
introduced in every State with-
out delay.”

Mr. Speaker: Have the Btate Gov-
ernments agreed? That is the ques-
tion. The hon. Minister may or may
not know. Shri Thirumala Rao only
wants to know whether the recom-
mendations of this Council have been

APRIL 18, 1999
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accepted By any or all of the Sitate
Governments.

Shri 8. N, Mishra: I would like to
draw the attention of hon. Members
to the constitution of the National

not in a position to reply to this ques-
ton. Now, Shri Liladhar Kotoki,

Shri Thiromala REas: { want to
elicit one thing.

Mr. Speaker: What is the good of
pursuing this matter, when hon,
Minister is not in w position to tall

have not yet implemented or started
to implement the scheme of State
trading. I want to know whether
Government are aware of that, and if

. 80, what steps they are taking to see

that the resolution of the National
Development Council is implemented.

Shri 8. N. Mishra: There might have
been some delay in some cases, but in
principle all the State Governments

have agreed.

Mr. Speaker: The point is this. The
National Development Council takes
certain decisions. There may be a
number of persons present. Now,
decizion may be carried by a majority;
it need not be unanimous. It 13 open
to any hon. Member to ask how far

§
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kel Liladbar Keteki: With refer-
ence to para (B) at page 4 of the
statament, may I know whether the
sub-commities on co-operative policy

the working group on co-operative
to the State Participation in the share

rule. and pattern II, that is, the
large size should be introduced in
those areas which are tribal in char-
acter and where the co-operative

g f& wdy fawrw gfceg o w9
sorelt vy §, wran fe @@ aw g
w10 & gEer s ¥ foar an §
aife & woR sifwsaw & agw v Wi
forelg e & o ar ot ¥ww fawrfcd
e gRi § o T woerd ¥ W
e § 6 & woeft g & s sud
afced v afcada s wwit § ?

st wro we fuw : TT¢ I
sTiww & WY § g SET AW
feg are &, wwr fF a feqr a4
T Famed Wk
fardt g fawre fafsm w@ &

Shri Ram Krishan Gupia: From
the statement, I find that the Second
Five Year Plun envizaged an increase
in nationat meorw at the rate of 5 per
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cent. May I know to what extent this
target has been achieved so far?

Shri 8. N. Mishra: The figure are
still under computation. The national
income estimates take some time.
Therefore, I aa» not in a position just
now to say to what extent there has
been an increase in the national

income during the last three years of
the Becond Plan.

Shrl Damani: May I know whether
any estimate for the administrative
expenses and miscellaneous expenses
for Btate trading in food has been
made? If so, what is the amount?

Shri 8. N. Mishra: I have no idea
about this. Probably the hon, Minis-
ter of Food and Agriculture would be
in a position to say.

ot fogrem fog s fawr
® 2= ¥ ww g fr fawwer afwke
T faf A N @z Mo w
TO®T Wy @ SR I9F o woAT
faar & 1 wa  arar S g i ag
wqr e § 7 W I9F afy adwr €
fomd e sfml o arde & a8 ¢
en grlr Wik @z o R ¥
o1 3T AF Ha ?

ot wre o faw @ T A ¥
A 7 ARG o awy §iy A 3
o F o Tt o § AR A
xff ewwen § fx 99T g8 s W

i ol

ot fagrem foy - weaw wEkq,
woT AR F 9 AFA WA ... ..
Mr, Speaker: All this has been dis-
cussed in detail

Shri P. G. Deb: May I know wne-
ther the modified statement of the
hon. Food Minister regarding State
trading in foodgrains was also com-
sidered?

Shri B. N. Mishra: The statement
itself mentions that the scheme for



the third question I am outting.

Mr., Speaker: I would request hon,
Members to consider this matter. A
general question is put in clauses (a)
and (b), and a specific question is
put in (¢). It means that the gencral
gquestions relate only to the specific
question. Otherwise, we have o go
endlessly into all the recommenda-
tions made by the National Develop-
ment Council. That is how 1 under-
stand it. Otherwise, I will hercafter
disallow general questions, but allow
only the specific questions relating to
them. We cannot expect the House to
go into this matter which requires a
whole day for discussion.

Shri Braj Raj Bingh: We have got
enough time,

Shrl Tangamani: [ will put a specific
Question on steel

Mr, Sveaker: No, mo. I am not
going to allow.

Shri Tangamsal: A question on
State trading.

Mr, Speaker: Stats trading in food.
Shri Tangamani: May I know

Mr. Speaker: The hon. Member did
not sponsor this question. I have al-
jowed ham some questions,

Retrenchment of Workers of Andhra
Cement Company

-+
Shri Tangamani:
'“‘"{m 8. M. Banerjee:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that 3M
employees of the Andhra Cement
Company, Vijayawada have been
retrenched without any due notice;

(b) if so, whether this matter has
been brought to the notice of 1ibe
Government; and

(c) the steps taken by Government

in the matter?
The Deputy Minister of Labemr
(Bhri Abld AY): (a) and (D). In case
of Nadikude mines 188 workers have
been retrenched. The notios of re-
trenchment had been mt o the
concerned by manage-
relaticns regarding



put on the notice board mentioning
the seniority which is required accord-
ing to law. Subsequently it was put
on the notice board, that is on the
day the retrenchment took place
actually.

Shri Tangamani: May I know whe-
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matter has been referred for adjudi-
cation; if so, what are the terms of
reference of that adjudication?

Shri Abld Al: I take the informa-
tion from the hon. Member.

Shri Thirumala Rao: May I know
the reasons given by the management
and proprietors for effecting this
retrenchment?

Skri Abid Al: Reduction in produc-
- tion, 8ir.

|
-
I
g
¥4

fication fqr the reasons given by the
management in view of the fact that
already 18 lakh tons are required for
the south when only I3 lakh tons are
produced there? N

Skri Abid All: The Commerce and
Industry Ministry will be able to give

ments of the A¢t have to be met in
case of retrenchment. Now there is
retrenchment. If it is justified, the
workers should get compensation
which is due to them according to
law. That is our concern.

Shri Warler: The hon. Deputy Min-
ister was pleased to say that there
was no demand for this material, that
is why retrenchment was made, and
now he says that the Commerce and
Industry Ministry can reply,

'r$mmm.umil
arguing.

Shri Warlor: When there is demand
and production is not up to that de-
mand, there is no question of sur-
plus hands in the factory.

Mr. Bpeaker: Order, order. Next
question.



*1982, Shri Ram Krishan Gupta: Will
the Minigter of Planning be pleased
to refer to the reply given to Starred
Question No. 332 on the 20th Novem-
hrn 1858 and state:

(a) at what stage is the fina! rephas-
ing of the Second Five Year Plan; and

(b) whether the details have since
been completed?

ftem, which I remember just now.

¥ virfew T - el A o F
wg wgr fo mer sliew & fod
8 W ¥ar fear war ) v o
ot %Y 7 amy =rewr § fie o ot e
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r ¥ wgt ¢ o Aewry K owk
srperdt w7 T ¥ gu e wr B
ghweer, ® N T et oy F
el fewr v o £, A g &
o W T vy § 3wd or v Tk
*t et & wfafon s o wh
ot & farg s war g7 faewre T o
& e o g wow § o @ -
st & wmy ?

ot wate Wo forwy : WY &, ¥w Wy
o faege agww § fr ot S &
a wriww § I felt a W o
ot 7 g ot e st filt a<g o
o Wi waw g w ok ok
fogd fs Swwe § amwr quely @ &
39 9T 17 foFay I )

8hri Panigraki: May I know w|
ther it is a fact that after the

Shri T. B. Vittal Rae: The hon.
Minister has referred to appraisal of

§
g
d
;
%

fina]l reappraisal of the will take
place?

Shri 8. N, Mishra: The bhon. Mem-
ber would appreciate that unless we
are able to formulate the final year
plan, that is, the annusl plan for 1980-
61, the complete details of that ve-

But



Manufacture of PFhetegraphic Mate-
vials and 3Emm Film Strip Projectors

Shrl Pangarkar:
m{mn.c.m:
Will the Minister of Oommueree and
Industry be pleased to refer to the

reply given to Unstarred Question
No. 175 on the 20th November, 1358

The Minister of Industry (Shri
Mangbhal Shah): A statement is laid
on the Table of the House.

Statement

(a) Proposal by the National Indus-
trial Development Corporation for the
manufacture of cinematographic and
X-Ray Films.

Since starred question No. 821
answered in Lok Sabha on
March 1958, we have recentl

|
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of the entire requirements of the
country of optical glass. As far as
other equipments are concerned, I
have already mentioned about them
in the statement, because the parti-
cular question relates to pholo-
graphic films and 35mm strip pro-
joctors. There are already four com-
panies manufacturing some of the pro-
jectors, and one more is coming up.
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Model Gramdan Aot

*(a) whether a Model Gramdan Act
has since been prepared; and

(b) if so, the main festures thereof?

The Deputy Minister of Planning
(8hri 8. N. Mishra): (a) and (b). The

Shri A
Sangh forwarded this Bill to us. We
expect that the Sangh must have got
the opinion of Acharya Vinoha Bhave
on

¥ sitfer e qg N firdas
TR & wsaey § aaT o
T ¥AYT ST g A7 AT T FR
g, o whiT 3 s 1 e
TR T ST O qroT &, A7 W
TR §X W9 W @ g9 § e
ot § e gz 7o & &t avg W e
T g ?

ot wte Ho fovwy @ ay wrERE WA
e fe wr wgr d ) onfa & fr o
& vl ¥ o fafew  afcfeafini
QAT O 974 TR T ORI 9ed

¥

Orcl Answets  1agc

afewdn wx widy | Wer agt ow
qrem ¥ EEreT sraww § & wawer
£ fe gud worer ofowtat o e
gt el

ot wer wubw ;v Ay ot weyy
ey srav g @
wRm W T FORt &Y Rt W
wy ?

ot wre Wo fiwr : 3y agy o
dare f o 1 wE farfewr firame
¥ wnft war g 1y At o spfeew §

sft apfymr : W & I wew
f e w or § 9 3 syear
aveft fir fored wyorT F srer wifte
T qEwTh a0 § WA Y W 7

R taro #o forey : o gt ¢ & wwea
§ fs wrmE # ufir wgeTd AR &
fore o svqwr qfer gy, e v
s o @ fawv feqr
w1 § e safema o7 & it Q1A W@
wfw & i a1 A & W )
faw & worersi} wr ag waw § fe xw
qv ¥ gfaaey af avwfee | e
ag g fv aferme o7 & o &9t &
faq wfiT & @t a8 3T & ww,
Afea ageTdr & ¥ wARqT A7 Wi
L

¥ M v : g N Few fawr
&7 W@ A W1 A6 AT W Y
A A W AT AT A VAW A ¥
aqw oout § Fur wder Qe of
A ot F wy fs o wowt qfdfefyr
¥ war i sfondw v awl &
at & sy g § P qg faw gt
ST T ST ST TR v T

oft wre We faw : wgt v qfi
wam i T Aot ag ot W
a & 1 vuford agt @ ofie & woow



Oral Answers 12010

12009 Oral Answers CHAITRA 28, 1881 (SAKA)

L PR b pey
Mm mm.mmmmmmummmmw mwmwmm mwmma mmmMmmmm mmmwmmmwmmmmmammm
i mmmmwmm_mq ik Hibt s
B i s A e R H L TR
memmwﬁm mhm m mmrw mmwmmz wwmmm,.
Efht B dhdls Mmummmmm, i Mum
sl o mmdmmmmm m,_.mmmmmmmm m“wmamm
it el Rl
e R b R o e



. g2011  Oral Answers AFRIL 18, 19% Oral Answers 12013
amending Bill to

in than the specific question. posed
such a way that he b'?;bﬁ‘tm here.

take action directly sl
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trate or the Registrar of Newspapers?

Dr. Keskar: It is the District Ma-
istrate alone who can take action.

*1885. Shri D, C. Sharma: Will the
Minister of Rehabilitstion and Mine-
rity Aflairs be pleased to refer to the
reply given to Unstarred Question Ne.
158 on the 20th November, 1858 and
state the further progress made in re-

The Minister of Rehabilitation and
Minority airs (Shri Mehr Chand
Khanma): \Since the last question on
this subject was answered, there has
been no further progress.

Gas Producing Piant, Sindri

*1888 Shri Aurcbindo Ghosal:
Bhri Prabhat Kar:
Will the Minister of Commerce and
industzy be pleased to state:

(a) whether it ix a fact that the
new gas producing plant at ‘Sindri’ is
only giving 50 per cent production of
the stipulated capacity; and

(b) i 80, what are the reasons
therefor?
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demonstration. The Contractors
st present making the required adj
ments and modifications in the
to step up the production

Eg

(=) whether the Government of
Orissa have applied for any financial
assis‘ance under the Middle Income
Group Housing Scheme; and

(b) if so, with what results?

The Deputy Minister of Works,
Housing and Supply (Shri Anfl K.
Chanda): (a) and (b). Yes, the Gov-
ermnment of Orissa applied for fin-
ancial assistance to the extent of Rs, 10
fakhs under the Middle Income Group
Housing Scheme, for the year 1858-89,
The amount has already been advanc-
ed to them by the Life Insurance Cor-
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8hrl V. P. Nayar:
*1904.4 Shri A. K. Gopalan:
Shri Punncese:

Will the Prime Minister be pleased
fo state:

(8) whether surveys made recently
by the State Geologist of Kerala and
Geologist of the AEC, in the Kovalam

ties of mineral sands with over 60 per
cent of limenite; and

(b) whether Government of India
have been requested by the State
Government to set up a pilot plant in
the region?

Sefath All Ebhan): (a) Preliminary
surveys made by the Director af Geo-
Jogy, Government of Kerala and the

Written Answers 12018

Atomic Minerals Division of the Gov-
ernment of India, showed that the
mineral sand deposits on Kovalam
beach contained Ilmenite varying from
13 per cent to 60 per cent

(b) The Director of Geology, Gov-
ernment of Kerala recommended to
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(a) the total quantity and value of
yarn consumed by the handloom
Industry in 1858 (Btate-wise); and

(b) the estimated value of products
of the handicom industry in India
during the above period, (State-wise)?

The Minister of Commerce and
Industry (Shri Lal Bakadur Shasiri):
(a) The total yarn consumed by the
handloom industry in 1858 is estimat-
ed at 1004835 bales, valued at
Rs. 01-42 crores. State-wise informa-
tion is not available,

(b) Rs. 150'9 crores (estimated).
State-wise information is not avail-
able.

Founiain Pens

. 3193, Shri RBam Krishan Gupla:
Will the Minister of Commierce and
Indusiry be pleased to state:

(a) the total number of Fountain-
pens manufactured in India during
the year 1058;

(b) the names of the manufactur-
ing companies; and

(c) the quantity and types of
Fountain-pens produced by them
during 1838, (compatiy-wise)?

Writtén Awsioers 13990

The Minister of Ocmizherce sad
Industry (Shri Jal Sakndur ShastiD):
() to (c). A statement i3 lnid on
the Table.

Statement

(a) About 10'7 million fountain
pens were manufactured in the
organised sector in 1088, Precise
information in regard to unity in the
small scale sector ig not available.

() and (¢). The names of firms

given in a statement laid on the Table,
ISu Appendix VI, annexure No. 117].

units are not generally divulged. If
however the Hon'ble member 1s inter-
ested to have the information regard-
ing any particular unit, Government
will be pleased to furnish the same

Industrial Pxnels
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Heavy laddstries
3195. Shri Ram Erishan Gupta:

(a) the details of beavy industries
set up by his Mnistry i Public
Bector with foreign collaboration
(country-wise) since April, 18566;

(b) the respective capithl invest-
ments of the Government of India and
foreign countries (industry-wise); ahd

(¢) the terms and conditions of
foreign collaboration in each case?

The Minister of Commerce and
mmwmmm;
{(a) to (c) Copies of all the
ments 30 far entered into by the
arnment of India in the Ministry
«Commerce and Industry and
«opies of agreements entered into
the publhic sector companies
this Ministry with the foreign coun-
4ries and foreign manufacturers have
been made available to the hbrary of
the House However, if the Hon.
‘Membeg 15 interested 1n any particular
agreement or the details thereof,
'Government will be glad to furmsh
the same

Foreign and Indian Investmeats In
Indian Jute Industry

§55a§§

indusiry be pleased to state:

(a) the amount of foreign investment
in the Indian Jute Industry;

(b) the extent of Indian capital
invested in the Industry at present;
and

{c) the steps taken to increase the
Indian capital investment in the
above Industry?

The Minister of Commeres and
Industry (Shri Lal Bahadur Shastri):
(a) Foreygn investmaent in the Jute
as at the

mdwﬂebﬂtﬂqm“l
in the branches of foreign companies

and Rs 304 crores in Indian Jiot
Stock Companies.

(b) On a very rough estimate, the
Indian paid-up-eapital of Jute Indus.
try is about Rs 28 5 crores,

(¢) No special steps have Dbeen
taken to increase the Indian ocapital
imvestment in the Jute Indubtry.

Tests for Petrolenm Produels

319, Sihxi Ram Krishah Gupia:
Will the Minister of Commerce and

Industry be pleased to state:

@) pmﬂmw.mm
test {qr, petroleum and its products

haye finalised and
for by the Indian Standards
Insti ; and

(b 1! 30, whether these have beem
ndnpml?

of Commerce and
mmxalmm
(a) and (b) The Sectional Com-
mittee of the Indian Standards Insti-
tution have examineq the draft in the
hght of comments received, and have
recommended the drafts with suitdble
amendments for adoption The drafis
are now bemng further proressed by
the Indian Standards Institution
Directorate and wil! be published for
adoption after about four months,

(a) the amount of handicom cess
collected from the Textile Mills during
1058-50, and

(I}}th.mnnermwhxch |thub\nu
T

The WMinister of Commerce and
Indusiry (Shri Lal Bahadur Shastri):



(p) the number of rolling mills in
Bambay at present; and

() the total yearly off-take of
non-ferrous metals by these rolling

The Minister of Commerce and

Industry (Shri Lal Bahadur Shastr]):
(J and (b). Informstion regarding
the units looked after by the Develop-
ment Wing of the Ministry of Com-
merce and Industry ig contained in
the statement laid on the Table. [See
Appendix VI, annexure No. 118.]

Information regarding the other
units is being collected and will be
placed on the Table of the House,

Small Scale Industrics in Bombay

3800, Shri Pangarkar: Will the
Minister of Commerce and Indusiry
Bhe pleased to state the number and
mature of small scale industrieg to
asfablished in the under-developed
Beckward areas like Marathwada
“Konkan regions of Bombay -State

xEEg

April-May-June, 1839 against demands
received for the same quantity. For
the subsequent quarters of 1959-60:
allotments will be determined as fur-
ther demands are received.

ty Affairs be pleased to lay a state-
ment showing:

(a) the number
entrusted with Competent Officers
under section 6 of the Evacuee Inter-
estz (Separation) Act, 1951 as on the

31st March, 1858 and on the 3lst
October, 1058;
(i) by the Custodian of Evacuee
Property; and

(ii) by non-evacuees;

(b) the number of claims received
by Competent Officers g0 far;

(c) the number of properties in
which adjudication orders have boen
made so far;

(d) the number of properties in
which final separation has been made
under section 10 of the Act;

(e) the number of properties which
have besn vested in the Custodian of
Evacuee under sections 9(2)
and 11 of the Act; and
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{a) (1) om 31zt March, '68.
2,82,679.

() 13,897.
(i) As on 31st October, "58.

2,88,398.
(i) 14,800

Information in regard to parts (b)
to (f) is available upto 31st October,
1968 and is as below:—

(b) Claims in respect of 1,68.347 pro-
perties were received.

(c) 1,62,273.
(d) 139,821

(e) 94,832 under section 11, informa-
tion under section 9(2) is not avail-
able,

(1) 2,99372.

The rest of information ig not avail-
able and the time and labour involved
in collecting it will not be commensu-
rate with the result likely to be

|

Off-take of Cloth in Uttar Pradeah
3208, Shri Sarju Pandey: Will the

Registered Companies in Mysore

3204, Shri Siddiah: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the number of companies regis--
tered during 1958-59 in Mysore State;

(b) the authorised and paid-up-
capital of each of these companies;

(c) the names of companies which
went into liquidstion during the same
period in Mysore State; and

(d) the reasong for the same?

The Minister of Commerce and"

Industry (Shri Lal Bakadur Shastri):
(a) to (d). During the first ten
months of 1958-59, 21 companies have
been registered in the State of Mysore
and their total authorised and paid-up
capitals (as reported to have been
raised upto the end of January, 1939)
are Rs. 3,81 lakhs and Rs. 6 lakhg res-
pectively. The number of companies
so far reported to have gone into
liquidation during the same period is
27, of which 22 are by members’
voluntary liquidation, 4 creditors’
voluntary liquidation and 1 liguidated
under courts' order.

(Figures are provisional)

Note.—The names of newly registered
and liquidated companies and
their other particulars such
as, industrial classification,
names of managing sagents,

managing directors, directors,
etc., situation of registered
office, objects, authorised,
subscribed and paid-up capi-
tal, etc. are regularly publish-
ed in the Monthly Blue Rooks
on Joint Stock Companieg in
India, copies of which are
available in the Parliament
Library.

Manufactare of Acetic Acid

3845, Shri Krishna Chandra: Will
the Minister of Commerce and Indms-
try be pleased to lay a statement on the
Table showing the following particulars
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about the licencés granted so far

(a) the names and addresses of the
partieg licensed;
(b) the location of each unit licens-

(c) the capacity licensed in each
scase; and

(d) the names of the units which
shave since gone into production and
the quantity produced by them so fart

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) to (d). A statement is lsid on the
Table af the Lok Sahba [See Appen.
dix VI, annexure No, 118.]

Family Budget Survey

Shri 8. C. Samanta:
u{shﬂ&uhdhm:

Will the Minister of Labeur and
Employment be pleased to state;

(a) whether any foreign trainecs are
associated with the National Sample
Burvey in connection with the Al
India Working Class Family Budget
Survey; and

(b) whether any State or Institytion
have sent their trainees also to be
associated with the survey?

The Deputy Minister of YLabour
{(Shri Abia All): (a) No.

(b) The State Governments of West
Bengal, UP. and Rajasthan had
desired to be associated with the
Survey by deputing their staff for
field work being organised by the
National Sample Survey. The Gov-
ernments of Rajasthan and Bombay
Thave deputed some staff. Workers
MU.P.m!ikelytojoinshm’Uy.

Outer Space
Shri Ram Krishan Gupta:
""{nﬂ D. C. Sharma.

Wilt the Prime Minister be pleased
%o refer to the reply given to Star-

Tod Question Neo. 23 on the 1Ty
November, 1058 and stute:

(8) pature,of decision taken by
U.N.Auomblylnhlluta-dqm_
the question of sovereignty in outer
Sgace; and

(b) the reaction of the Government
¢ India theretor

The Prime Ministor and Mintsler of
External Affairs (Shri Jawaharial
Nebru): (a) The 13th Session of the
General Assembly established an ed
hoc Committee to study the problem
further, A copy of the Assembly’s
T\aolutionhphudmthphbleot
the . [See Appendix VI,
annexure No. 120.]

(0] The Commitfee fins not yet
:Ilet. India abstained on the resolu-
on.,

Miss Anita Bose’s Visit to Indis

the Prime Minister be pleased to refer
to the reply given to Unstarred Ques-
ton No. 2184 on the 19th December,
1958 and state:

(a) places in India for which Miss
Axjta Bose hag expressed a wish to
visit;

(b) when is she coming on a visit
to this country;

.(c) whether any programme of her
Visit has been chalked out; and

(d) if so, the details of the pro-
ETamme chalked out?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) to (d). There is no
Present proposal for Miss Anita Bose
t0 come to India,
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cafeteria along the road leading from
Vijay Chowk to India Gate in New
Delhi?

The Minister of Works, Housing' and
(Sl K. C. Roddy): Eince

provided.
expected to be fixed on receipt by
about the end of June this year. The
«ascades have been thrown open to the
public and the cafetaria in one of them
Allotted to the Bal Sshyog.

Labour Conditions in Sericulture
Industry

2210. Shri Ram Krishan Gupta:
Will the Minister of Commeéroe and

No. 1001 on the 16th December, 1958
and state:

(a) whether the report submitted by
the Commiitee regarding the condi-
tions of service of labour engaged in
Sericulture has been considered and
swexamined; and .

(b) if sn. the Ancicion taken by the
Government thereon?

The Minister of Commeree and
Industry (Shri Lal Bahadur Shasiri):
(a) and (b). The Central Silk Board
propose to address the Government
-about the Report after it has been
considered by the General Body of
the Board due to meet on the 2Tth
-April, 1059,

Hostels for unmarried Cemtral
Government Employees

Shrl Ram Krishan Gupta:
3211, { Shri Bhokt Darshan:
Shri Ram Saran:

Teply given to Starred Question
No. 1245 on 10th December, 1958 and
state at what stage is the scheme to
build two Hostels in Delhi for Central

Government Employees who are un-
married?

The Minister of Works, Housing and
Supply (Shri ¥ © RedAy)- Plans and
esttmates are under preparation.

New Industrial Units in Punjsb and
Himachal Pradesh

rmmmm
ma m‘:)mc Sharma:
| Sardar iqbal Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the names of the new industrial
units which are likely to be establish-
ed in the Punjab and Nimachal Pra-
desh during the remaining period of
Second Five Year Plan; and

(b) the amount sanctioned for the
same by the Central Government?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) and (b). A statement giving the
information s laid on the Table. [See
Appendix VI, annexure No. 121,]

Small Engineering Units

3213. Shri 8. M. Banerjee: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Small Engineering Units
are facing extreme difficulty in rum-
ning their industries because of dras-
tic reduction in their steel quota;

(b) if so, the percentage of such
reduction; and

(¢) the steps taken to protect these
units from closure?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(3) No, Sir. Steel allocation to States
for Small Scale Industries hag been
increased from 42,750 tons in January
—March, 1969 to 85,250 tons in April
—June 1839.

{(b) and (¢). Do not arise.
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Slam Clearance in Oriem would involve a
expenditure of about Rs, 3038 orores.
PorTy Bhri Panigraki:
Shri P. K, Dec: (b) and (c). Import of textile
. machinery for new cotton spinning
Wil the Minister of Werks, Homsing®  mills approved so far involves
snd Supply be plessed to refer to enchange expenditure of about Ea. 80
Unstarred Question No. 225 on the lakhs. Applications pending in res-
14th February, 1058 and state: pect of import of textile machinery
for the same purpose would covez a
(a} the amounts drawn by the foreign exchange expanditure of about
Orissa Government nh;tmth Rs. 1228 crores. '
allocations made to the State under
Slum Clearance Scheme during Ambar Charkha Programme

try be pleased to state:
(a) the amount of foreign exchange

(b) how much of the above has so
far been sanctioned; and i

(c) the amount of foreign exchange
for which applications are still

(a) the total amount spent on the

Ambar Charkha Programme during
1058-59;

(b) the total number of Amber
Charkhas manufactured and distribut-
ed during the above period;

(c) the quantity of yarn produced
from these Charkhas and the quantity
of cloth produced therefrom;

(d) the number of persons engaged
on these Charkhas and the total wages
paid to them for spinning the yam
during the same period; and

(e) the target of Ambar Charkha
Scheme for the year 1059-807

Yhe Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) to (e). A statement is laid on the
Table of the House. [See Appendix
VI, annexure No, 122.]

Lokmanya Tilak Memovial

Bhri D, O. Sharmm:
fbri Rajendra Ringh:
( Shri Bhakt Darshan:

Will the Prime Minisler be pleased”
to state: :

(a) whether Government have sny
knowledge about the progress made so
far in erecting a mamerial fto-
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“Tokmanya Tilsk’ by the TLokmanya
“Tilak Birth Centenary Committee’ in
London; and

tb) the total assistance given by
the Government of Indis for this pur-
Jpose to the said Committee?

The Prims Minister and Minister of

External Affairs (Bhri Jawaharial
Nehra): (a) Government have no
Jnowledge of any progress in the
-evection of a Memorial to Lokmanya
Tilak by the Lokmanya Tilak Birth
‘Centenary Committee in London, A
lokmanya Tilak Memorial Trust was
however formed in London on the 11th
‘November, 1858.

(b) Government of India have not
mvzrwmm' for this purpose
=0 far,

State Trading Corporation of India
(Private) Ltd.

3218, Bhri Pangarkar: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the quota of Manganese and
Iron ore sanctioned to the State Trad-
ing Corporation of India (Private)
Lamited for export during 1959-80; and

(b) the total gross profit earned by
the State Trading Corporation on
muneral trade in 1958-59?

The Minister of Commerce and
Industry (Shri Lal Babadur Shastri):
(a) Iron Ore: with effect from 1st July,
1937 exports are canalised only
through the State Trading Corpora-
tion.

Manganese Ore: The policy for
1059-80 (July-June) will be announced
in due course.

(b) The Annual Report of the
Corporation will be placed on the
Table of the House in due course.

Central and State Government
Publicity Vans

3319, Shri Hem Raj: Will the Minis-
ter of Mﬂm

be pieased to refer to the reply given

to Unstarred Question No. 852 on the
3rd December, 1858 and state:

(a) what procedure is adopted to
avoid duplication of operation of the
Cenfral Government publicity and
State publicity vans in the same
places; and

(b) the expenditure incurred
the year 1958-59 on the Central Gov-
ernment publicity vans?

The Ministey of Information and

Broadcasting (Dr, Keskar): (a)
Periodical Co-ordination meetings are
held between the local officers of the
Ministry of Information and Broad-
casting and the State Government con-
cerned, and co-ordinated intinerares
and programme of work chalked out,
in order to eliminate possible dupliea-
tion of effort and expense. But the
publicity work of the Central Gov-
ernment Organisation is not necessarl-
ly identical with the State Govern-
ments publicity where the emphasis
s largely on their local or regional
aspects.

(b) About Rs. 17-00 lakhs on the
Field Publicity Mobile Units as well
as the Supervisory Regional Offices,
set up by this Ministry.

Increase in Registrations

3220, Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the number of persons
registered with the various Employ-
ment Exchanges in the country has
increased during the first quarter of
1959 as compared to the corresponding
period in 1938; and

(b) if so, to what extent?

The Deputy Minister of Labewr
(Bhri Abig Ali): (a) Yes.

(b) By 58683 during the first two
months of 1039 as compared to the
first two months of 1988. Figures for
March, 1059 are not yet available.



- (a) what is the target of
fixed for traditional items of ores like

the Second Five Year Plan; and

(b) the estimated value of each af
these itema?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) The attention of the hon. Mem-
ber is invited to page 382 of the
Second Five Year Plan wherein the
export targets for iron and manganese
ores be achieved by 1980-61 have
been fixed at 2-0 million tons and 15
million tons respectively. For other
ores no export targets have been
fixed. Efforts are made in each year
to export maximum quantities posable.

5

(b) No estimated value can be given
as the prices of ores fluctuate from
time to time and vary from grade to

Devoiopment

3223. Shri Siddananjappa: Will the
Minister of Copymerce and Indmsiry
be plaasad to atate:

(a) what are the decisions taken at
the meeting of Chairmen of Develop-
ment Councils beld in Dacember, 1968;
and

(b) how many of the recommenda-
tiony of the conference have been
implemented?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) and (b). A statement is laid on
the Table [See Appendix VI,

annexure No. 123.]
East Vinay Nagar Quarters

32%¢. 8hri N. R. Munisamy: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether the same amenities
have been provided in ‘E’ type flats
of C and D Blocks in East Vinay
Nagar as provided in the flats of A
and B blocks in the same locality; and

(b) if not, how long would it take
to provide all the facililies?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) The
difference in amenities provided in the



13037 Writtesi Anpoers CHAITRA 28, 1881 (SAKA) Written Answers 12038

The provision of store~rooms in the
flats, having none at present, is not
Mbleatthhmnbmmdmm-

tural difficulty.
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Caliing ca Land Heldings

(l) whether it is & fact that
mwc«m:mnum

a resolution to the effect that while
ceiling on land holdings iz imposed as
a part of the land reform policy of
Government, coconut gardens should
be exciuded from the purview of the
provisions regarding ceiling;

(b) if so, the reasons stated by the
committee for these recommendations;
and

(c) the steps, if any, taken in the
matter?

The Deputy Minister of
(Shri 8. N, Mishra): (a) Yes.

(b) The reasons mentioned were
that it would affect production
adversely and would speed up the-
process of fragmentation.

(c) The Resolution of the Com-
mittee referred to the provisions in
the Kerala Agrarian Relations Bill and
was, therefore, forwarded to the
Rerala Government for their com-
sideration.

Work-Charged Staff of the CP.WD.

227, lllrlA.l-Gonlll

will melﬁnmrdwmm
and Supply be pleased to state:

(a) whether any action has so far
been taken to prepare a seniority list
of the work-charged staff of C.P.W.D.
in accordance with para, 3(C)(i) of the-
Ministry’s Resolution No. 68/339/57/
W.CEE, dated the 21st May, 1958; and

(b) if not, the reasons therefor?

The Minister of Works, Housing
and Supply (Bhri K. C. Reddy): (a)
The work has been undertaken.

(b) Does not arise.

Rehabilitation of Displaced Persons
near Rajpura Village, Delhd
3228, Shri Ajit Singh Sarhadi: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(2) whether it is a fact that 142.
bighas and 4 biswas of land was.
acquired in Gurmandi near Rajpura
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~yillage, Delhi for rehabilitation of the
«displaced persons settled there;

(b) whether it ig also & fact that
-gome ‘A’ type quarters were con-
structed for rehabilitation of the dis-
-placed persons;

(c) whether all thes quarters
originally proposed for construction
-have been constructed; and

(d) if not, the reasons therefor?

The Minister of Rehabililation and
Minority Affairs (S8hri Mebr Chand
Khanna): (a) Yes, originally this
much area was acquired but subse-
~quently on account of a dispute with
the owners of land the original noti-
fication was cancelled and an area of
.omly about 68 bighas and 17 biswas
was acquired.

(b) Yes, 136 ‘A' type tefiements
were built.

(c) No.

(d) The land which was actually
made available was about 6 acres
which wag sufficient only for 138 ‘A’
type tenements. The rest of the area
JAs heavily squatied over.

fesron et aw

L. oY wew T wT oAEm
st Iy TR W v W fE

(¥) w1 g aw ¢ fo @ o
N afi} § wAw fadei =1 F s

# fipran o ifedt ox v & fod
AT TR ¥ el Wl g

(w) afz g1, ar w o7 SaTOdY
Tl ¥ W, TEAQT, TS wqTT W
2w ¥ I i ¥ IR F fae
wrFreTd 3 AT O% faaw geTqew
T TWT W ;

(n) =% ¥ fenfemr i w
spfe @ o § Wk fer wl ox;
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Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether there was any proposal
to give ceiling fan in each room in
two roomed Government quarters in
New Delhi;

(b) if so, whether such fans have
been provided in such quarters;

(c) if not, the reasons therefor; and

(d) whether it is a fact that in
newly constructed three roomed
quarters, ceiling fans have been pro-
vided in each room?

The Minister of Works, Housing and
Supply (S8hri K. C, Reddy): (2) to (d).
In two-roomed quarters, only one
ceiling fan has been provided. Fam
have been provided in all the rooms
in three-roomed flats. Klectric instal-
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total financial outlay involved was
feund to be large, the proposal has
been kept in abeyance in view of the
prevalling financial stringency.

Trade in Sewing Machine Nuts and
Bolts

3231. Shri Daljit Singh: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether Government have any
scheme to improve our trade in
export of sewing machine nuts and
bolts; and

(b) if so, what are the main features
of the schemes?

The Minister of Commerce and
Industry (8hri Lal Bahadur Shastri):
(a) and (b) Government has been
taking from time to time a number of
steps to improve our export of light
engwneering goods which include Sew-
ing machines, nuts and bolts. The
more important measures are set out
in the statement laid on the Table.
[Sec Appendix VI, annexure No. 124.]

Export of Wine
3232, Shri Daljit Singh: Will the
Minister of Commerce and Indusiry
be pleused to state the quantity of
wine exported during the last three
years?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):

1958—Export figures of wine were
not separately recorded
during this year,

1957—1,582 gallons.
1958—10 gallons.
Manufacture of Clooks and Walches

3233. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that watches
and clocks are being amsembled in
India; and

th) if so, the clock Factories which
were hsued import licences for the
56 LSD-—-3

import of components for such pur-
pases?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) Clocks are manufactured in India,
but there is yet no assembly or manu-
facture of watches in the country

(b) During the licensing period
October, 1958—March, 1959 licences for
the import of parts of clocks were
issued to different firms. List of all
such licenses are published periodically
in the weekly bulletin issued by the
Chief Controller of Imports and
Exports. .

Pandara Road Flats

3234. Shri Elayaperumal: Will the
Minister of Works, Housing and Bup-
ply be pleased to refer to the reply
given to Unstarred Question No. 1853
on the 16th December, 1958 and state:

(a) progress so far made in the '
provision of amenities in ‘A’ Block

. Pandara Road 'E’' Type Flats; and

{b) whether it is also a fact that
no wash basins have been provided in
all the flats of ‘A’ Block though these
flats are in occupation for the last one
year?

The Minister of Works, Housing and
Supply (SBhri K. C. Reddy): (a)
Cement platforms have since been
provided. The work of changing of
doors in store rooms iz in progress.
The shifting of wash basins from bath
rooms to rear verandahs is yet to be
carried out.

(b) Wash basins have been pro-
vided in 32 flats only. The CP.WD.
have indented for basins for the
remaining flats. These will be fixed
on reeeipt of supply.

Import of Car Spare Parts

3235. Bhri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
House of Birias effectively control the
business of import of car spare parts;
and
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Jullundur Radic Statien

3237. Shri Daljit Singh: Will the
Minister of Information and Broad-

casting be pleased to state:

(a) whether any additional improve-
ments have been made in the
Jullundur Radio Station during the
year 1858-59; and

(b) if so, the details of the im .-
ments made and expenditure
thereon?

The Minister of Information and
Broadeasting (Dr. Keskar): (a) Yes,
Sir.

{(b) During the year 1958-30, a
Drama Control Booth was provided
st the Jullundur Studios at an esti-
mated expenditure of Rs. 189800 in
order to facilitate better production of
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feature programmses, plays etc. In
addition, an expunditure of Ra. 40,478
was also incurred during that yesr on
the construction of staff quarters at
the 50 KW MW Transmitter at
Jullundur.

Serou and Saitem Refugee Colomics

3238, Shrl L. Achaw Bingh: Wiil
the Minister of Rehabilitation :and
Minority Affalrs be pleased to state:

(a) whether the schemes for irriga-
tion of land in Serou and Saiton
refugee colonies in Manipur have been
finalised; and

(b) if not, when these are likely to
be finalised?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
EKEhanna): (a) and (b). Two schemes
for providing minor irrigation in
Scrou and Saiton colonies were
received from the Chief Commissioner,
Manipur in February, 1959. The
scheme for Saiton colony has been
approved The scheme in respect of
the Serou colony 15 still under
examination

Construction of Bridges in Manipur

3239, Shri L. Achaw Singh: Will the
Minister of Rehabilitation and Mine-
rity Affairs be pleased to state:

(a) whether it 15 a fact that two
bridges over Khugh and Chakpi rivers
have been constructed for Serou and
Sl:ltnn refugee colonies in Manipur;
an

(b) if so, the nature of the bridges,
whether temporary or permanent?

The Minister of Rehabiliintion and

the bridge over Khugs river hias been
sanctioned and work Is now being
taken up.

(b) The bridges are permansnt ones
&&mﬁhtﬂ&m-@ﬁ-
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Alreonditioning of Government
Bulidings

$340. Shri Harish Chandra Mathur:
Will the Minister of Weorks, Housing
and Supply be pleased to state:

(a) how many Government build-
ings in Delhi and New Delhi are air-
conditioned at present;

(b) what is the cost incurred on
the . installation of airconditioning
plants; and

(¢) what is the annual recurring
cost of air-conditioning?

The Minister of Works, Housing and
Supply (S8hri K. C. Reddy): (a) 5
Government buildings are provided
with cenirll air-condMoning Prans.

(b) Rs. 39,20,147.

(c) Rs. 462,855 on annual mainten-
ance of the plants.

Propagation of Indian Calture Abroad

331. Shri P, C. Borecah: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that the
Government send tape recordings of
classical, wvocal and instrumental
Indian music to our Missions abroad
as well as gramophone records for
propagation of Indian culture; and

(b) if so, the number of tapes and
records of Tagore songs and folk songs
of Assam distributed abroad during
1957 and 19587

The Prime Minister and Minisber of
External Afalrs (Shri Jawaharial

our Missions abroad generally in res-
ponse to specific requests.

(b) We have received only a few

1. Advisory Committee on the
becordhion o ‘imporfiant Ten-
tral Government buildings.

2. The Cormmittee on statues m
Delhi.

3. The Standing Advisory Com-
mittee on the provision of
general services in Govern-
ment colonies in Delhi,

4. Rajghat Samadhi Committee.

5. The Workcharged Establish-
ment, C.P.W.D,, Ad-hoc Com-
mittee, for dealing with cer-
tain problems relating to the
workcharged staff.

8. The Standing Committee of the
National Buildings Organisa-
tion.

7. Standing Advisory Committee
on Central Purchase.

8. Accommodation Advisory Com-
mittee.

9. The Special Accommodation
Committee Nos. I & IL

10. The Special Accommodation
Committees at Calcutta/Bom-
bay.

1l. The Ad hoc Committee on Sub-
soil water level.

32. The Landscape Committee.
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Newspapers in Himachal Pradesh
)

casting be pleased to state:

(a) the total number of newspapers
published in Himachal Pradesh at
present; and

{b) the languages in which printed?

The Mnister of Information aad
Broadoasting (Dr. Keskar): (a) Five,
on 31st December, 1938 (as recorded
by the Registrar of Newspcgeﬂ for
India).

(b) 3 mn Hindi, 1 in English and
Hindi and 1 (a school magazine) in
English, Hindi, Sanskrit and Punjab:

Promotion of Export of Tea to Iran

be pleased to state the amount spent
on propaganda and promotion of ex-
port of tes in Iran and Iraq during
1987-58 and 1958-50?

The Minister of Commerce and In-
dustry (Sbhri Lal Babadur Shastrl):
The following amounts have been
spent on propaganda and promotion of
export of tea in Iran and Iraq durmg

1957-58 1088-39:
i "l
« L IRAN :
On Delegations . I297/as Nil
On Tea publicity . g990/12 733/56
2,287/37 733/s6
IL IRAQ :
On Delegation Nil  sBa/oy
On Exhipition . Nil g#ésnio
On TeaPublicey . NIl 10%3/77
3,289/s1
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1158 hrs.

BUSINESS ADVISORY COMMIVTER
THIRTY-SEVENTH REPORT

The Minister of Parliamentary
Afiairs (Shri Satya Narayan Sinha):
Sir, I beg to move:

“That this House agrees with
the Thirty-seventh Report of the
Business Advisory Committee pre-
sented to the House on the 16th
April, 1980.”

Shri Braj Raj Singh (Firozabad):
Sir, may I submit that the time allot-
tod for the discussion of the Press
Registrar’s Report is inadequate? Only
an hour and a half is allotted. It may
ba increased o 2 hours.

ofy wen ol : (TETw) - i,
gwet ix ¥ ¥ O 82 o for @)
& ot guwt wbr wew g

Now, the question is:

“That this House agrees with
the Thirty-seventh Report of the
Business Adwvisory Committee
presented to the House on the 16th
Apnl, 1959 ™

The motion was adopted.

11.59 hrs.

BUSINESS OF THE HOUSE

Shri Satya Narayan Sinha: With
your permission, Sir, I rise to announce
that Government Business in this
Houuee far tha week commenting Tth
April will conmst ot—

(2) Submussion to the vote of the
House of the outstanding
Demands for Grants at 5 pm.
on 20th April

(2-A) Consideration and passing
of the Appropriation No. 2
Bill, 1080,

(8) Consideration and passing of
the Finance Bill, 1969.

(4) Considerstion of motion for
reference of the Arms Bill,
1968 to a Joint Committes.

Indian
(Amendment) Bill, 1988.

193 Considerstion and passing of—
The Lighthouses



(Repeal) Bili, 1989.

(8) Discussion on a resclution to
be moved by the Minister of
Railways to extend the opera-
tion of the recommendations
of the Railway Convention
Committee, 1854 up to 3lst

, March, 1961.

(7) Discussion on the Report of
C

(8) Discussion on the purchase cf
railway sleepers from abroad
at higher prices and attempts
that are being made Lo
increase mdigenous supply to
be raised by Shn Vidya
Charan Shukla on 23rd April
at 4 pm.

differentiates us from most countries
in the world BSomewhere it was an
unconscious process; elsewhere it was
a process put through by denying the
people the right to express their views
and their feel ngs We are probably
the one great country in the world
that has deliberately tmed to carry
through thig transformation with the
conscious co-operation and the willing
consent of the people That iz the
reason why it becomes necessary from
time to time for this august body to
s'ft whatever evidence there may be
before us and make it possible for our
people tc reach certain conclusions
and help the process of crystallsation
of public opinion in our country
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development is capital goods orien
Naturally one tries to reconcile both
is no question of

sections of our countrymen even if

subject. Sometimes, when clarity is

demands stating things in
manner, & baldness, which, I admit,
need not exist when we come to
practical considerations.

As I sad, we have been sometimes

disposal in which we may so build
ourselves up that whatever happens
to the world, we shall be a kind of a

for Grants 12054
of revolution are not there. That is
the reason why I have favoured usu-
ally, even at the cost of being mis-
understood, @ capital goods oriented
transformation.

A capital goods oriented transtor-
mation would mean two or three
things. Firstly, in such a transforma-
tiop, the publ’'c sector has to play a
vesy vital part. The public seftor
{nevitably becomes the pace-setter,
You cannot have a capital goods
oriented transformation where you
leave almost everything to the private
sector. If it is purely a consumer
goods oriented transformation, pethapg
the private sector can be permitted to
plsy a more or less decisive role.

- LI
Secondly, it does not ‘mean that, if
it 'is a capital goods oriented transfor-
mation, we are going to neglect the
production of consumer goods. The
production of consumer goods has to
be oOrganised more often, by and
large. in the decentralised sector of
oul own economy which demands a
tremendous effort at organisation
Tpat was a basc approach that we
hsd adopted. When the Second Plan
whs drawn up we adopted this
approach but to a considerable extent
we seem to have forgotten it. I am
not blaming this side of the House
or that side of the House. These are
gych vital questions that nothing is
geined by trying te discover scape-
goats. Here is an issue on which a
massive effort is to be undertaken.

Today, there is talk about develop-
ment of co-operatives, of production
co-operatives. The whole basis and
peasoning behind it is that a tremen-

effort has to be
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channelled up to a point. I am not
saying: *, As 1 said initially,
I am trying del.berately somewhat to
exaggerate the picture in order ¢to
bring out the point that I am making.
The resources will be channelled to a

hetween difficulties, in » sense, bet-
ween eviis. (ne has tv chunee nne
or the other. This, Sir, is the first
point that I would like to make.

The second point that I would like
to make is—which is connected with
the earlier—that there has been a
certain rhythm of development all the
world over. The rhythm of develop-
ment left to itself is that the ratio
between consumer goods industry and

Eiig
I
il
$fer]

s
)
"
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full flowering of the tertiary sector
ultimately determines the character of
the society, and the full flowering of
tertiary sector is dependent upon
the extent to which thig rhythm has
been completed.

£

alter it? Different countries have tricd
to alter it in different
Planning is not something which was
discovered in 1927 when the Gospian
was set up. It is true that when the
Gosplan, when the First Five Year
Plaa in the Qviel Unin was draimn
up, a great step forward was taken in
the techniques of planning. But even
before that, if we study the develop-

that we going to bring

needs to be made, If in future, in
the next seven years which I think
are going to be very crucial, wery
vital to this land of ours, we are not
going to be working at cross purposes,
let us not be engaged like Penslope
weaving the web, which is wovea in
the day and undone In the night =

I
1
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the product of the industry concerned
will become the base Different mdus-
tr es are able to have different effects
backward and forward effects If we
list all the industries that are aval-
able and assess the impact that tney
are likely to make backward on the
economy, on the production of raw
materials and on the energisatimy of
the economy ag far as the mobilisation
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order that we mzy be able to balance
agunst the diversion of resources to
things which may energise the eco-
nomy but whose ultimate effect will
be felt and will be enjoyed only after
a long period of time.

Sir, I would lke to say something,
about our machinery of planning. One
of the great things in our country is
that through planming we have been
able to create a sense of national
sohdanity. In our country planmng
has been one of the mstruments
whereby the flssiparous tendencres
have been brought to a halt And,
somehow or other, in the context of
the Plan we are all Indians first and
Ind ans last But there 1s the danger
of this lund of a tendency being car-
ried to such an extent that our plan-
ning itself becomes defective. Only
the other way we heard a consider-
able amount of criticism We have
been hearing these criticisms about
different reg ons {glms they are
bemng neglected 1 think this kind of
feeling. if 1t remains 11l informed, if
it develops into some kind of griev-

The Ministers are in a better posi-
tion to say than I can, but from what
little I know I have a feeling that in

at the extremities. If this danger is
to be averted, and it needs to be
of planning



most competent men in .
Dr. Lokanathan, who was formerly the
Director General of the ECAFE, is
now the Director General of this orga-
nusation. On the Board of its Gov-
.arnorg there are men like Shri C. D
Deshmukh, Dr, John Ma Shri V

techno-economic surveys. Two sur-
veys are here: the techno-economic
survey of Bihar and the techno-econo-
wpic survey of Madhya Pradesh. It
is an effort to find out by bringing
together techn economists and
-other people, by studying, not the
overall picture from Delh; as it needs
to be studied for certain purposes, but
by looking at the districts and region=
and finding out what are the possibili-
ties and what needs to be done, today
the danger of our planning, particu-
Jarly our State plans, becoming more
or less need based is there. It is easy
to draw plans saying that these are
<our needs, our people are hungry, our
‘people want employment, more food
and we want more industries. This is
mot planning. This iz merely an
expression of desire. There is not
-enough understanding behind it. The
need-based planning has to be replac-
ed to a great extent by planning based
-on clear understanding of the resour-
<ces—resources-based planning. I am
-working on a Central Wage Board
“The Government have asked us to
consider—when we draw up the wagea
of the workers we have to consider—
the need-based requirements of the
workers and also the capacity of the
industry to pay. But no structure of
wages or no rational structure of
wages can ever be created unless we
are -able to reconcile the need-based

As the techno-economic survey says,
in Madhya Pradesh there are large
forests. Almost a third of the Btate
is under forests of one kind or the

ts

which probably is one of its rare
resources is really fully being utilised?

Tallung of Madhya Pradesh once

more, the survey has come to the con-

today the agricultural development 1s
the erosion of the soil. Erosion of the
soil 1s the biggest problem. -As in
Madras, 1t ;3 the provision of water
which 1s the biggest problem, different
States and different areas and different
regions of the country have different
problems. What is being done in
Madhya Pradesh to fight this erosion?
To what extent the administrative

in an all-India way, many of those
local discrepancieg tend to escape our
attention

In this report, for instance, Bihar
has been discussed. It has been shown
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indicate anly the directions, but fur-
ther detadled work needs to be done.
I suggest that two changes are neces-
sary. Every State must have its
planning council, and a group of men,
technically and otherwise trained,
must be made available to see that
this planning becomes and has its
base there.

Sccondly, some kind of expert
assistance will have to be made avail-
able by the Planning Commission. It
should not be as if the Planming
Commission merely deals only with
one side—that the Planning Commis-
sion provides all the expertise at the
Centre and the States are left more
or less to fend for themselves. 1 had
long discussions with those Indian
and foreign experts who were entrust-
ed by the Governments of different
States to draw up techno-economic
surveys, and their conclusion is that
even the relevent data are not being
collected. The statistical material that
is available in the States is so inade-
quate. The statistical material that is
being collected in the States is s0
routinised that it is elmost impossible
for anyone there to make any signi-
ficant suggestions to the Planning
Commission at the Centre. What is
necessary is to collect the right kind
of data, to process them and to under-
stand them and analyse them and then
to formulate plans and projects.

The techno-economic surveys have

knows—are a part of the recognised
technique of planning in many coun-
tries of the world. These techno-
economic surveys have shown that in
different distriets or in different small
regions, there is one particular thing—
whatyoumuycll!,thnbotﬂen«:kﬂ
that bottleneck is removed there,
development begins to move. All over
India, the same thing does not act as a
tive or as a bottleneck. It is
the same kind of dam that closes
or blocks the outrush of the
of the people. BSomewhere
the necessity of more roads.
it may be the necessity of

it
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water, Somewhere else it may be
necessary to see that there is a cer-
tain amount of counter-erosion work.
Elsewhere it may be something else.
Everywhere the precise bottleneck
needs to be discovered. The State
Governments are not in a position—
the Planning Commission has not tried
to equip the State Governments—io
see that the bottlenecks are discovered
and are set right If in spite of all
the things that we are doing, when the
feeling is that we tend to succeed only
where the national or the Union Gov-
ernment is responsible—that is, our
large plans and our large projects are
successful—and that we seem to stum-
ble where smaller things are taken in
hand, it is because the whole machin-
ery is such that we have not provided
the necessary counterpoise.

Another point that I would like to
make within the two or three minutes
that may be still at my disposal s that
addit'onal resources—by resources I
do not mean just money but resources
in men also—have to be made avail-
able to see that the administration is
geared up. Take Madhya Pradesh.
Madhya Pradesh is a State which has
been brought together from a large
number of other areas or States where
even earlier perhaps the administra-
tion levels were somewhat low. The
aptitude of the administration is not
equal to the task of development. We
want to remove regional disparities.
There are some States which are for-
tunate in having a very highly deve-
loped administration with a Thigh
absorpt 'on capacity. The Madras Gov-
ernment, for instance, can probably
utilise in three years the resources
that are made available for five years.
It has a remarkable absorption capa-
city. Madhya Pradesh, on the other
hand. cannot utilise over a period of
five years even the resources made
available to it for three years.

Now, these¢ divergent administrative
capacities have got to be brought at.
a par. I do not know what attention
is being paid in our machinery of
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planning to see that the administra-
tive capacities of our different States
are brought up to a common level,

;

1
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clear that I am not an expert nor 1
am one who has vast ideas about
finance. My observations are purely
from the point of view of the layman.

We are going the way of socialism

es
31

I admit t there is evasion, but
not to the extent it is said. It has
come to such a pass, as { we all
people are dishonest and whoever
pays tax ig either a tax-dodger or a
tax-evader. But we are forget ab-

sion or human ingenuity? Many peo-
Ple are naturally able to evade taxes
because of our tax structure and the
procedure that we have adopted.

Our tax structures are very compli-
cated and complex and as such, it
got loopholes for tax evasion. In

g
z
)
!
it
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so on. These make the matter com-
plicated and difficult to understand
by the common people. As such, may
1 request the hon. Finance Minister fo
consider if it will be possible to have
only two categories of assessees viz.—
individuals and companies there be
two different rates, one for the com-
panieg and the other for individuals.
If partnerships are assessed at the
rate applicable to companies or indi-
viduals, I am sure quite a lot of
money will be found.

We find that the exemption limits
of Rs. 3,000 in the case of income-tax
and Rs. 50,000 for estate duty are
still there. We thought some conside-
ration would be given to this mat-
ter of exemption limit this year, be-
cause there was resentment expressed
from many sides of the House and
the country. Income of Rs. 3,000 or
Rs. 250 per month is nothing in to-
day's cost structure and expenditure.
Such people may be called very well
‘have-nots’. We do not want to bave
socialism of ‘have-nots’. We do not
want to socialise our poverty, but we
want to socialise our wealth; we want
our socialism to be of ‘haves’. As such,
1 would request the hon. Finance
Minister even now to raise the exemp-
tion limit from Rs. 3000 to Rs. 4,200
for income-tax on individuals and

for Grants 12066

and might say now that the same
has been compensated by the with-
drawal of the wealth tax and the
excess dividend tax. But all the com-
panies are not making excess divi-
dends and all companies do not fall
within the purview of the wealth tax
Act; most of the companiesg are outside
these taxation measures. So, most of
the companies will not be able to
take advantage of this compensation
and they will be paying 45 per cent
tax which ig non-refundable. It will
be hard on the companies. This point
should also be considered by the
Finance Minister,

We want money for financing our
plans and for that purpose we are
going round the world for loans. But
we know that there is still a lot of

or concealed. Some years ago, .Shri
Tyagi introduced a disclosure scheme.
We hope and wish that the said
scheme is again introduced and ano-
ther target date is fixed by which
concealed wealth may be disclosed,
with a bait that there will be no

sc_hem.itwuthu‘einthe!‘inmee

Coming fiscal measures, I do not
want to traverse all the points; I will
restrict myself to only one industry,
viz,, tea industry. We all know the
position of this industry in the coun-
try and what great part it plays in
framing the economic life of the coun-
try. It has earned Rs. 137-4 crores of
foreign exchange last year. It pays
taxes to the extent of Rs 120 crores
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Sir, T was.

Mr. Bpeaker: Shri Heda.
Shri Damani (Jalore),

knowledge and ideas of m
theories. The economic theories that
we have read in the books which were-
prescribed, and which unfortunately
are still prescribed, are enough old
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and I think they have no bearing om:
the economic trends that are avalla--
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the inflationary tendencies are con-
<erned—I do not say that there are
no tendencies at all—there are two or
-three aspects. Though from one point

notice of this House. One aspect of

this deficit financing that we have
take up is that the country in which
we are living is not a developed or

—

ed countries it would have because
there is no matching increase in the
production and in the consumption.
“This point was very well brought out
by Mr. Jacobson, an international

APRIL 18, 1968
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need for monetary discipline in these
countries. So, the international gutho-
rities on economics, who have interest-
ed'y been watching the economic
developments in our country, 1 sm
quite sure are justifying the extent to
which we have adopted deficit financ-
ing and the inflationary tendencies that
are found here or there are being
curbed by the other effects.

In the same way there is another
aspect which we should take note of.
In the economy of an
ed country, as India is, where mate-
rial and manpower resources are
available for fuller utilisation, the risk
of inflation can be warded off quite
easily by acceptance of specified con-
ditions, The programme of investment
ought to be related to fixed criteria
of additional income per unit of
investment and investment must
be directed towards productive
projects. The anticipated production
must be evenly balanced between dif-
ferent types of industries, making
adequate provision for consumer goods
to absorb the additional purchasing
power, Because, in a democracy,
planned expansion of production In
successive periods would be impracti-
cable unless there is a corresponding
rise in consumption. This consump-
tion would sustain the deficit financing
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consumed to the fullest extent there
will be no inflationary tendencies,
rather there will be increased pro-
duction, increase consumption and
® new circle ol plenty and pros
perity would start.

Another point that is generally made
is about savings. If we have to deve-

made compulsory. 8o far as savings
at the higher level are concerned, it
may be made compulsory. That is
quite understandable. That would
rather help in the expansion of the

use of facilities like better food, better
clothing, educational or health ameni-
ties, travel and all that. If we phase
their consumption in such a way by

ther employment and that is why
whenever the crops fail-—it iz our
experience—~the farmer gets less money
and he can spend less. Therefore a
sort of unemployment iz created

for Grants 12074

the
spread of the money is such that infla-
tionary tendencies would not be felt.
For example, if we dump BRs.
crores or Rs. 115 crores in one
area all of a sudden, so many revol
uionary changes take place. Prices
everything, labour, milk, vegetables,
food and everything go up with such
rapidity that the whole economy is
disturbed. But if this Rs. 115 crores
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try and in different types of indus-
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As 1 said in the beginning, all the
Ministries and their demands have
been discussed 1 have heard those
speeches Various hon. Members spoke
of certain defects here and there—
instances of waste, over-expenditure
and corruption were given I do not
want to detall them here But what
I want {0 say 15 this. We advertise s0
much on the ‘Socialistic pattern of
society’ When we see the reality
today, 1 am rather disappointed. We
all want to work out a plan which will
give us a Socialistic pattern of society
and which will benefit all people, if
not equally, at least, to some extent,
equally ©Of course, it i3 not possible
in the present developing stage of our
economy to see that all people are
benefited on an enqual basis, but there
should be some proportion i which
these benefits are to be ghared

The greatest defect in our Planning
13 that we do not look to small things.
We are told ‘Here is a problem; if
this problem 1s solved, poor people
will benefit. Our national income will
increase to a great extent” and 50 on
and so forth But we find that those
steps are not being taken but that a
deaf ear 15 given to some of the argu-
ments advanced 1 would like to refer
to a speech made by my hon friend,
Pandit Thakur Das Bhargava I do not
want to repeat the point made by him
in his speech He has said that our
national mcome will mncrease to a
great extent if proper attention 1s pmd
to our Agricultural problems Agri-
culture 1s mtimately connected wath
ammal husbandry Unless we improve
animal hushandry, it 15 idle to expect
that we can have more food produc-
tion eand that the lot of the lowest
class can be improved I would there-
fore request the hon Minister to go
through the speech of my hon friend
Pandit Thakur Das Bhargava, go
through 1t thoroughly, meet all the
points, and to donder over it to find
out whether there is any substance
what he says, which I find most
s0, the Planning Commission and
Finance Ministry should come

Tens
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ward at once to improve animal hws-
bandry and our cultivation.

The Minister of Fisinee (Shei
Morarjl Desal): When was the speech
made”

Shri Jhunfhunwala: At the time of
the discussion on food production.

Shri Morar{i Desal: That was at
the time of the food debate.

Shri Morarji Desal: That Is not the
implication

Mr. Deputy-Speaker: The Iatter
portion is being added by the hon,
Member himself

Shri Jhunjhunwala: I am not add-
ng myself

Mr Deputy-Speaker: He only
enquired when the speech was made

Dr P. Subbarayan (Tiruchengode).
That 15 all that he enqured

Shri Jhunjhuowala: He asked when
the speech was made 1 said that the
speech was made at the time of dis-
cussion on food production. He said
that 1t was at the time of the food
dcbate 1 thought that because he
said that this was made at the time
of the food debate, this was no con-
cern of his. 1 am very sorry, if that
was not his implication I did not catch
his words I apologise to him. But
I do hope that he will thoroughly, go
through the speech to see whether
there is any substance in it, and
see whether anything good can
done mn the way of implenientation
certain important suggestions which
have been pointed out.

T8
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very necessary that we get the co-
operation and support of all the par-
ties; people holding all sorts of opin-
jons should be inviled, and they
should take an active part in the
planning for our country.

Of course, there are parties which
Vinoba Bhava. He has got his own

philosophy, and we cannot say that
there is nothing in it. We have to

CHAITRA 26, 1881 (SAKA)
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something should be done in order to
improve the administration at all
levels. It is very easy to say that after
all we are human beings, but that is
no consolation. Rather, it is dis-
quietening that hon. Ministers should
also be saying, after all, we are also
human beings. Nobody said that they

5
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ng
or due to some particular negligence,
and this shall be put a stop tv. The
Ministers must be in a position to say
this. Otherwise, there is no hope
:‘l the administration being improv-

create good conventions eo that these
could be followed by each and every
person in the Government and also by
the people. I am not pointing out any
particular thing on the part of any
particular person. I do not say that
our Ministers are bad or anything o
that kind, or that

i
;
i

~E

The other day, there was the Sugar
Export Promotion Bill which came
up for discussion. It was very good

had first been pro-
mulgated, and then the Bill was
brought forward. We all welcomed
K. We thought that it was right, and
this was the thing which should be
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Government would issue permits, and
according to those permits, the peopie
will be given delivery orders. They
were getting delivery orders and
everything, but then Government
should find out to whom they were
giving delivery orders. S8ir, I am not
against State trading. I am for State
trading. In fact, I was a member of
the State Trading Enquiry Comm.'‘ee,
and we had recommended long before
that there should be State trading in
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remark that we sitting here should
set examples before the public so that
there is nothing wrong; we ehould
gear up our administration properly,
as Shri Asoka Mehta has said; other-
Wise, there will be so many suspicions
about our administration, about State
trading and all these things.

Shri M. B. Thakore (Patan): 1
thank you very much for giving me
time to speak on the Demands of the

the need to appoint an independen
officer to investigate into the allega-
tions made against customs officers by
ble persons, and then, 12 I
ve time, I will speak on other

I

cut
The policy of the Government and
Congress regarding the

§
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{Shri M. B. Thakore)

fix ceiling like that. .... The
celing may range and go up to

tain themselves and their chﬂ.uran.
Thirdly, we should take into consider-
ation the extent of land. It should be

a
do not think with the yeld from ths
land anybody can maintain his family
if he has two or three children or

Allstntuury. In Mysore, ag I sl
about 12'5 mcres In Bombay, 1t is
an

my bitter experience at the Dhanush-~
kod: Customs on the 26th February
195¢ The Finance Minuster in his
lettar dated 28th Aprl, 1858, denied
all allegations made by me  The
reasons given by him are thesame as
were given by the Collector of Cus-
toms long sgo m 1864 There 1s little
change m the wording The substance
15 the same My suggestion to the
hon Finance Minister 13 that he
should not take 1t lightly when a res-
ponsible person wntes to hum for
publie justice and not for any personal
benefit The mquiry made by hm
and the Collector of Customs, Madras,
1s not proper and just The customary
procedure 1n an admumstrative inquiry
1z that the superior officer investiges
into the allegations made by any
person against his subordinate
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Shri Morarfi Desai: May 1
that this was not mentioned in
first application?
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about it. But he said the radwo in
question looked Lke a new one and
he could not give me any exemphlion.
He sad that it was very costly here,
about Rs, 700, and s0 I should pay
at least Rs 180. That was what he
saud,

Mr Deputy-Speaker: If it looked
like a2 new one, then there could be
an honest mustake also

Shri M. B. Thakore: It was not s0.

Mr. Deputy-Speaker; With thus
plea of his that it looked like a new

one, there was ground for an homest
mustake

Shri Morarjl Desal: He did not give
the information at the time

Shri M. B Thakore: I request the
bon. Miruster to investigate the mat-
ter and take action for the sake of en-
suring pubhc justice on a matter of
public 1nportance

Shri Damani: At the very outset,
I want to congratulate the hon. Fin-
ance Minister and his colleagues an
strengthening the financial pos.tion
of the country. He has tried to cre-
ate mnterest m our development plans
on the part of foreign friends; dunng
his visit abroad to attend the mee«ings
of the International Monetary Fund,
he also took opportumity to visit USA,
UK, Canada and West Germany and
explain the requurements of foreign
exchange for our Second Five Year
Plan, and clearing the doubts of the
public of those countries regarding
our development prajects Duc to
his able handling of these matters, an
assistance of § 380 mullion has Leen
received and 1t will be of great help
about the Small BSavings Scheme.
to the coumtry in overcomung our
foreign exchange problems.

1 would like to say a few words
The collection in 1857-58 was Rs 691
crores a8 against an estimate of Rs 100
crores In 1958-50 also, we expect a
oollection of Rs. 75 croes as against



and can be obtained back when they
like, It is essential to train them. If

I want to say a few words about the
expenses. (Cenerally, it is even that
of the year, that is, justi
three months before the close
year,
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average
#0 that such a rush Is not made by the

countries; we are imorting 17 per
cent. of capital goods from other coun-
tries and 20 per cent. of consumer
goods. If more indusiries are built
up in the country, we will be able to
save a large amount of foreign ex-
change.

The trouble at present is that when
representatives of other countries
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There is a growing tendency among
the technical hands to come to the
administrative side. It is thercfore
imperative that proper grades should
be provided and they should be at-
tractive enough. Recently about 200
persons were selected for the indus-
trial management cadre. If the list
is scrutinised, I am sorry to say that
there are many who are IAS officere
and other persons occupying  high
positions; they thus debar the other
technicians. So, these technicians
should be allowed to go on to the
administrative side. But they are go-
ing because they are not getting suffi-
cient pay as they do in the adminis-
trative side. We require more tech-
nicians and their jobs should be paid
more and made more attractive.

Shri Mulchand Dube (Farrukhabad):
Mr. Deputy-Speaker, in rising to speak
on the Demand of this Ministry, 1
think I am treading on unfamiliar
ground. I do not know enough about
the subjects the Ministry is res-
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ficant. From the reports t we re-
cerved for the last one year, it appears
that our exports are also rising and
the condition of our forsign exchange
reserves has also improved. It was
in the papers that more assistance is
coming from foreign countries. There-
fore, there is every likelihood of our
gchieving the targets that we  have

fixed for us in the Second Five Year
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monsoon. We built very big dams,
completed very big river valley pro-
jects which are the admiration of the
world. But they are only big pro-
jects. They are not likely to yield any
significant results in the near luture.
It may be that after 15 years they
may yield results. But in those 18
years the country is going %o be in
very great difficulties,

I do not know whether I am right
in my figures, but I feel that if the
amount that we are spending on the
two Plans had been distributed among
the villages each village would have
got about Rs. 1'5 lakhs to Rs. 2 lakhs,
and by constructing small or minor
irrigation works the food problem
would have been by now perfecily
solved. Insgpite of the fact that we
have spent so much, the food pro-
blem now remains where it was about
eight or ten years ago.

‘With regard to unemployment also

the position is exactly the same as
it was about eight or ten years ago.
There is no prospect of this position
improving in the near future. I have
not seen any waiting or any opinion
expressed by experts in the Planring
Commission or the Ministry promis-
ing to remove unemployment in the
next 20, 30 or even 40 years. This Is
the position in which we are.

The question, therefore, is whether
there is any defect in the planning,
in the Plans that we have made. I
am not an expert in this matter, as 1
have said before, but I do believe that
the ABC of planning requires that
we must first of all make a survey
of our resources and a survey of our
requirements. The requirements are
bound to outrun the resources, and
for that reason priorities have fo be
fixed with regard to the requirements.

So far as the monelary resources
are concerned, I have no doubt ‘hat
the planners bave taken that inwo
sccount, Bout they do not seem to have
taken inté accoumt the one thing in

CHAITRA -28, 1881 (SAKA)
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which we are surplus, the one thing
in which we are second in the world.
I mean our manpower. That man-
power has not been taken as an asset
at all. On the contrary it has been
taken as a lisbility, and it
remains a liability even now.
The big projects that we have under-
taken are to be worked by machines.
A machine generally does the work of
10 or 20 persons and requires only one
man to handle it. We are surplus
in manpower. That manpower is go-
ing to waste. My submission is that
unemployment is not only a misery to
the persons who are unemployed, it
is also a national waste, a national
loss. It has to be used Something
has to be done to see that the em-
ployment potential which we have
got is fully utilised It may be that
the development or the Plans may
take a longer time to be completed,
but we cannot afford to neglect the
manpower that we have got, the chiet
asset that we have got, the chief anset
in which we are surplus.

My submission is that this matter

to be considered seriously. Even
seem to have proceeded
the western

‘FEE
|

200 years ago they did not have
enough population. Therefore they
began to use machines, With the
machines they produced goods in ex-
cess of their own needs, and they had
the entire world for their market
where they could dump their sur-
plus produce. Our position is entire-
ly different. Even if we use machines
and produce things, we have no mar.
ket where we can dump them in com-
petition with other industrially ad-
vanced countries. My submission,
therefore, is that there is eome defeet
in the planning, and it is necessary
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3101 Demands CHAITRA 2§, 1881 (SAKA)

& art F wuf @ oft &1 F qEe i
TR o A wwrT AT awwar
¥ | ol ¥ ot ol 1 & Tl
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ATEAY T FTHAT ST T€ @ | @
o § wrowr § f g A ot W
T A T W 2w ¥ feafr,
w9 e ey weafe 9 3w ¥ v
AT W1 § W AR A qU frax
¢t fira 1 &t wroor & ey 2 i o?
¥ ae o g weA AT AT A F
aga @ wfemea & o gy
MWW AR AT
¥ gu o¥ <7 ¥ i w1 § w pd
fag ag fasc won wrws § fe
Y qF A7 T T AT @
q F g wg § e

“gesarE & AT agen”
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[ofr smare]
fir a2 sUmt ok FAT IOl W
g R § qw wead § oy 9 w@
Jdnit & g o w1 e §
o oy I N g ¥ fg ot
e g ¥ s v @ € e
T W wt oA W wew Al s
@ 9§ %1 OF & wor @ fe gl o
wYefire qrierdt § 99 9T g F et oy
qft oy fre wfy T  w gl ¥
s mas s @

Wit A F o g s ufe §

IAHT T I FT WX qF AT {
W T q R W T

0 A & & F wt F sy
AFETE | S AR F g A v
ga wrawwe § fr g Ao & aw
¢ T ¥ R g R 13N
FOT To FT FATX BT & TA § |
ag g forg @@ o 7 qro & fn &t
TU 3 I FT I FA L WA
To W7 WATH AR { AT | TR T
7 ot ¢ fiv g Wl A <A
# /Y qT A< 7§ fxar 1 cafow qF
A7 § gf S T A AT wrEwE ¢ )
e Ak ol s Xad ww A %
frarr w5 o) & B @It @
W & AT AW A FAA WA ® AW
# ey @ afes O g WA
QR & g & ag o A g
Wi 934 FAT AT W W9 /W W
Tq T

dar &7 Wy g W A afer
T U ITE ¥ A wreewar §
wafed 3 eRT F a3t AIRTTIY
6 9t B T W e ok
wgra W 1M | W W g N
offT AT wuin & g wfus wgegd
AT X WA | G AT T

APRIL 13, 1959
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t | IR e e ¥ W F e
virew & wit # § 1 7@ Py ool
ary §, dfew & quar wmeen g s o
faer dwrers wt ad @ 2o Wi
f wft w7 g § Y g A WY
™ v & wft v@ T #Y71 7 sk
t ? frw e WY 3w oAt F Qo
farwr wTaT wfyge wi< o &1 367
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oifge | WA F & ¥ FEw I we
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FF MDA FN g Ivd f
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e &, 3 & F A gy @ @
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waEwar € 61T I/ &7 OFF & A
X AW ¥ ITA AT ATATAEA A
‘v forg it e & A e # fe
SEER AT @& | vy o A% oW
N gl w1 g § gAY ¥@ A
a? a¥ fadelt Jgam o @ & O
W ETHIC EIT SA6 WA A6
wifx o7 e T AW i @ oY
W go foqamst ft 58 waw 7
ot & 1 T qwTe ag & e o WA
tw o wifow feafe W 2& gu @
fe et ot w3 ¥ voew W a3

w7 wifgy W< IEN w7 w77 & faw
'ufwr waw 33 Wfgq | q® T Y
fie . faer o e § g fer &

s A Famarg fe
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[ofr smerc]

Pear ot forre v @ & fag war
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[ wve]

TR ¥ oot ard A W e
TR oY A ST A dve ww W
sremgr fadar 1 o dvw ot wrarht
Faga @ v v ) fawre frr
Lol

Shri Jaganatha Rao (Koraput): Mr.
Deputy-Speaker: Sir, the other day
my hon. friends, Shri Prabhat Kar
and Shri Khadilkar, questioned the
propriety of relying toe much on
foreign loans for the implementation
of the Plan. I ask them: What is
wrong in taking foreign assistance?
We inherited a stagnant economy and
we wanted to expand our economy.
We did not have the necessary re-
sources, we had to industrialise the
country to expand our economy and
industrialisation rapidly could be done
only by the installation of basic in-
dustries. So, we had to rely on
foreign collaboration.

Many countries in the West and also
East European countries are interest-
ed in our Plan and the mode in
which we implement it Ours is the
largest democracy in the world and
we are achieving a task which is im-
possible for other countries to do. It
has attracted the attention of the
whole world, It is not correct to say
or to think that our Plan is in danger.
Those people who say that the Plan
is in danger sound & warning of de-
featism. It is not in the interest of
the country to indulge in such cri-
ticism or loose talk.

We find that the steel plants will
go into production very soon. The
other day the hon. Home Minister
lighted the open hearth furnace at
Rourkela. In a few days time we will
have steel ingots. In the fleld of in-
dustry we find that there is rapid in-
dustrislisation. We are in a position
not only to expand but also to export
severa] industrial products, more so0
in the fleld of engineering goods. Our
export trade which has
setback in recent months due to
warious reasons is bound to reac™ the
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old figure or exceed the targets that
have been fixed previously. There-
fore it is not correct to say that we

are not able to keep up to the
of our Plan. In the fleld of indus
lisation we are able to keep up to
targets. We are not taking
which we are not in a position to
12 the foreign countries realise
we are not in & position to pay,
would not naturally advance loans.
The fact that all the countries have

e

§e8

ry
industrial development had to take
assistance from foreign countries.
Even the Communist countries,
Russia had the assistance from
America. America in its early years
of development had the assistance of
European countries. We have not
done anything which iz wrong or
which is not natural in the context of
things.

Shri Khadilkar also said that there
is inflation in the country. I respect-
fully disagree with him. What are
the inflationary trends that he could
notice in the country? It is true that
now and then in certain areas of the
country there is a rise in prices but
we also find that prices come down.
Therefore, it is not a question of in-
flation. It is only a question of de-

setbacks do not really go to show
that there is inflation in the country.
It ig true, however, that while we
are able to keep up to the Plan targets
in the industrial sector in the agri-
cultural sector we have not been able



projects do not serve the entire coun-
try. They are not able to serve the
needs of the people all round. Even
in America the major projects took
15 to 20 years for maximum utlisa-
tion of the irrigation potential We
are in need of foodgrans. There-

ore we cannot afford to wait for 15
to 20 years to achieve the targets.
What is more mmportant for us today
18 quick results. We want medium
and minor irmgation projects which
will give water to the cultivator at
the time of need.

If we take the major projects, as
I said the other day on another
occasion, we find that if the command-
ing area 1s four lakh acres of land
the water does not reach the land
more than two lakh acres in extent
for various reasons. There are no
intermediate reservoirs and the land
at the tail end of the channel does
not get the same quantity of water
as the land situated at the source
gets. Also, there are no feeder chan-
nels constructed At the same time,
when people want water they do not
got 1t The levy of betterment tax also,
even before there 1s betterment in
production, 15 acting as a disincen-
tive But these are matters which
can be gone into by the Governments
and I am sure that the Governments
also are locking into this problem.

Recently, the Congress at Nagpur
has passed a resolution regarding the
agricultural pattern of the country
This pattern envisages the establish-
ment of service co-operatives in the
first instance and co-operative farm-
ing after three years or so. Certainly,
this wiil go a long way in relieving
the agricultural difficulties of the
country, but I do not mean to suggest
that in three years' time we will be
able to achieve surplus in foodgrains.

Now, what were the resources of
the Plan? When we examine the
Plan outlay, we find that 44 per
oent of the Plan is financed by
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foreign loans, about 81 per cent by
deficit financing and the rest by n-
ternal resources. Taxation measures,
of course, offer a good source of in-
come. Then come small savings In
respect of small savings, during the
Fust Five Year Plan we exceeded the
target. The target fixed m the First
Five Year Plan was about Rs. 22§
crores and about Rs. 240 crores were
realised. In the Second Five Year
Plan the target fixed was Rs 500
crores but we find that we could
achieve only 65 per cent of the Plan
target In the year 1856-57 we find
that about Rs 616 crores were re-
alised under this scheme In 1957-58
it was only Rs 7078 crores. In
1958-59 1t would be roughly Rs 63
crores or Rs 64 crores. So, we have
to mobilise the small savings scheme
and we have to intensify our effort.
1 have just a few suggestions to make
in connection with the small savings
scheme

There are several agencies that
operate for the collection of small
savings First we have got the Cen-
tral Government staff, then the State
Governments' staff and then the non-
official organisations. ‘There 1s no co-
ordination between these three orga-
misations, rather on the other hand
there 15 a sort of conflict, more 80 1n
the rural areas where small savings
are very poor for various reasons. We
have not got the wnstitutional orgami-
sations, such as, banks and post offices,
who wall cater to thus. That has to
be looked mnto. Then, I would
suggest that there should be some
propaganda and a mobile van should
be organised at the time of harvest
when the agriculturists have money.
At that time if these people go, they
would certainly be able to realise a
considerable amount from these cul-



fully submit that thig
mine may be considered

The Minister of Revenue and Civil
Expenditare (Dr B. Gopala Reddl):
Income-tax exemption?

Shri Jaganatha Rao: Income-tax
exemption; wealth tax. You will get
the money After a certain ceiling,
you may reduce the rate of interest
When you are not able to collect by
taxation measures, certainly this 13 a
very convenient mode for the Gov-
ernment to collect whatever money
jou require You may take away all
the gold and silver and give them
bands If you give them bonds, you
will get all the hoarded wealth You
can promise them mterest You may
be paying a little by way of interest.
But, you will be having all the gold

1 would also suggest that the Gov-
ernment should consider the feasibi-
bty of having a Corporation for mobi.
lLising small savings on the lLines of
the Life Insurance Corporation A
Corporation can be floated which wall
take over the duty of collecting small
savings. Unless government take
some vigorous and intensive steps, the
traditional methods which the Gov-
emment are employing will not yield
good results. Government have to
seriously consider how best to imple-
ment the small savings scheme We
have to mobilise the efforts, Other-
wise, internal resources are not suffi-
cient to meet the requirements of the
Plan. We also hear that the Third
P'an is going to be bigger than the
second, as it should be.

:
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¢e Act fixes the rates every year For
nstance, I may take up the
tax Shr1 Prabhat Kar and Shn
Khadilkar were members of the
Select Committee I was one of them
There was strong opposition in the
Select Commuttee about imposing the
wealth tax on companies But, the
Government would not yield After
the working of the Act, it has come
to the notice of the Government that
certainly this 13 not worth it It 1s
put correct that Government should
come forward with an amendment
What 13 wrong with 1t? Fiscal en-
pctments cannot be as rigid as any
other laws of the country relating to
property or persons.
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where the project stands and
there is any shortfall or bottle-neck,
can be checked up. You have said
in your speech that the country is
suffering from a crisis of develop-
ment and a crisis of resources. I would
add one more crisis. The country is
suffering from crisis of character.
People in charge of public moneys do
not act properly and we do not get
the same standard as is expected from
them, the result of it being that the
country stands to lose.

R

I would take this opportunity - of
congratulating the Filnance Minister
on the way in which he has presented
the Budget and I support the De-
mands fully.

Wvxow oy (fedwmx) -
T WS, 9% dw W fw g
WAy oC W o 9T owen
wfwal & &, o ok §, ow f v F
tyvdmt i wd e gmife
fxe gy & frd e o frer o
§ 3¢ ¥ sifit ot ol Pwraedt §)
w0 wa% oy frwre o ¥y wifi} fs
sfcadwr aew wff g, wicoem
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handled delicately but also

#r +d 8 Y 98 VT S VT, it some imagination and ecurage.

famy q¢ Immew fnde wor £, @ @
&7 INRA 6T & gl At e
RSy A a1 I & fag
o SO 9 &4 X spaeqr wAY
wifgy, fow & & ™= 1 FORA WO
% W & ¥ I 9 B W o,
ey fmirtarar g #
g e fggam & qowe el
u-aTT I ¥ T ¥ e aw A
 wifew w2 5 99 & o awfem
T § WX 39 A T W Ok WA
A ¥ v W oF VAT TS @ 6
wfow ¥ 1 g7 T8 fw a1 wvaTa
ww feesdt ¥ @1 1 oA W g
wfew §, fear qawar & St 79
R Wi T B W
wf % ¢ § WX ¥ Y ot whwwre g
w7 sy & wr @ e art e Ay
wve dfza @ 978, §TC 7 AU w9
feeelt ¥ s Wk maY, fo=), oo)
FYuf PR A T NF 1 I Aw
VST A AT W T A, I% TH
fAEmITA-faEr—af w1,
aw o ara & ¥ w5 afcs, 3@ & @y
A, S # A faw awy @ W
Aud faam grawar ¢+ & s
s g & @ gwada doen
AR Y TER T X Iy o7 Fawre fear
AT |

Shri Oza (Zalawad): As the report
of the Finance Mimstry tells us, this
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1y, there is = lot of confidence in nur
currency; speaking internationally
also, the rupee has been able to keep
up its reputation.

When I say that stability has to be
maintained. I do not take this too far,
particularly in the present context of
our currency operations. For, after
all, in a progressive economy. and
particularly when we have undertaken
such huge plans putting a heavv
emphasis on heavy industrialisation of
this country, there 1s bound to be in-
flation And 1 refuse to be preoccupled
with any notion of inflation baving nret
in. The only care that we have two
take is that these inflationary ten-
dencies are not such as would over-
power the whole economic svstem One
does not mund this creeping in of the
inflationary tendency; after all
1t gives a spirit to the economic acti-
vity, as we have seen in the other
countries also, and therefore, we
should not make a fad of inflation,
particularly when we are planning on
such a huge scale.

As 1 said, the monetary system has
also to play another role, and I said
that it was a dynamic role. Let us
see whether during the past year
this system has played a dynamic
role. What are the agencies through



13130 Demaonds CHAITRA 28, 1881 (SAKA)

which this system is playing that role?
We know, as the report tells us, that
there are so many institutions through
which we want to stimulate economic
and social progress in this country.
‘We want to exert a sort of powerful
influence not only on production, trade
and consumption but also on distribu-
tion of wealth through our monetary
system.

Ag the report tells us, so many agen-
cies are engaged in this task. I
would not take the time of the House
by narrating what is contained in the
report. But, on the whole, it does
create a feeling of satisfaction that all
these agencies are playing a very
useful role in the promotion of our
economy, though, of course, I have to
say a word or two in connection with
certain agencies.

Take, for example, the case of the
Reserve Bank. The Reserve Bank ic
also entrusted with the task of pro-
viding finances to the co-operative
apex banks of the various States. I
had an opportunity to bring this
matter up before the consultative com-
mittee attached to this Ministry.
Since we have been putting more and
more emphasis on co-operative move-
ment in this country, both on service
societies and also on joint farming

I
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for agricultural
purposes provided by the Bank, It is
only Ra. 2'8 crores. I think all Mem-
bers who bave spoken on the Food
snd even

|
.
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this House to the problem of stepping
up food production. How are we
going to do it? Are we going to do
it simply by providing short-term
finances to the co-operative societies?
I am afraid not, because these finan-
ces will be frittered away, or might
be used only for seasonal matters.
What is required in my humble opi-
nion is long-term arrangement,
medium-term also, for improving the
quality of the land and providing
agriculturists with money for putting
up barns here and there, machines for
lift irrigation and allied purposes.
So, I think we should serlously con-
sider how we can utilise this money
so that the land may be improved
and produchon may go up. Unless
we provide adequate finances to these
co-operative societies, 1 do not think
we will be able to improve the
character of our land and the soil;
we will not be able even
to conserve it against erosion
that is taking place, and there-
%ore 1 would urge the Ministry to pay
utmost attention to this aspect of co-
operative finance.

There is also one other agency, the
Refinance Corporation. 1 agree that
it has only recently been born. Even
then, its performance is, to my mind,
very poor, and I do not think we
thould be under any sense of com-
placency. With your permission, I
will read only one line:

“The Corporation has sanction-
ed upto the end of November,
1958, a sum of Rs. 1°'78 crores as
Joars to participating member-
banks, but no amount has been
disbursed.”
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tional Finance Corporation and
ment Corporation. Let us hope that

finances should be lacking for this
purpose, and I hope adequate atten-
tion will be paid to this aspect of the
problem.

So, also about the Industrial Credit
and Investment Corporation. There
also, I have read the speech of the
Chairman, and we have also looked
at its performance. Finances are
scarce, and I hope Government will
take adequate stepz to see that out
of the PL. 480 funds that are at the
disposal of the State Bank, adequate
funds are made available to this very
useful corporation to promote indus-
tries. There alzo a credit line has to
be developed in consultation with
foreign agencies to give them some
foreign exchange, because the 10 mil-
lion dollar loan that was given has
been exhausted, and I think it is
necessary, in consultation with the
International Bank for Reconstric-
tion and Development, to see that
this agency also doez not languish.
and that its activities are according to
what we expect of it

We know that concern has been
shown here gbout our foreign resour-
ces and our position so far as foreign
exchange is concerned. It is good, as
the Report points out, that attempts
are being made a favourable climate
for attracting foreign investment. It
[ H

“To create a favourable climate
for foreign investment in India,
the possibility of concluding

Rs, 288 crores, out of which Rs. 210
crores were from the UK. In 1956
we know that Rs. 480 crores was the
tota] imvestment of foreign capital
here, out of which Rs. 39190 crores
is from UK. At present we find
that we badly need foreign invest-
ment. And we read m reports that
it will be very difficult to get the
same amount of foreign help as we
have been getting till now. I was
deeply concerned to rtead an article
in the Economist of London, and if
time permits I will come to that, but
to my mind the solution is to attract
foreign investment to the extent
possible.

We know to-day that the interna-
tional money market is a sort of sellers’

tal from the USA hag gone to the tune
of Rs. 4400 crores. Out of this
Canada alone hes taken up 40 per
cent, Latin America 30 per cent
Western Europe 18 per cent, and Asia,
in which India is also included, has
been to attract only 15 per cent
When we need this capitsl so badly,
nther more fortunate countrien have

£
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Ministry for a very good mnovation

any sanction from the Finance Mmis-
try I think this 18 the time when we
want to get things going After all,
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» 80 that the
Finance Ministry will be tempted to
g0 a step forward and see that more
and more powers are delegated.
I wanted fo speak on the Third
Flan also, because 1 am going away
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Committee on 13134
Private Members’
Bills and
Resolutions

Mr. Deputy-Speaker: At 330 we

have to take up non-official bus-
ness.

8bry Oxa: With these words I con-
clude gsince Private Members’ Busi-

wiew (faggrmer) :  orsqw
TR, it wer & W wrere b
W foomgm o Wi § ot § o o
T i ame Ao T A Q@
@ fawfed & ot g O oty @
far ga¥ fag oo w7 oW
R ¢ W a9 ft e § wEAe
fafreex omw # A oAt
R g

ITEIN WPET : AT g
€7 qaT %§ |

1531 hrs

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Foxry-secoNp Rerorr

Saprdar A, S, Saigal (Janjgir). I beg
to move*

“That this House agrees with the
Forty-second Report of the Com-
mittee on Private Members’' Bills
and Resolutions presented to the
House on the 16th April 1950"

h't.mw.MQuuhm

“That thuis House agrees with
the Forty-second Report of the
Commuttee on Private Members'

Bills and Resolutions presented tn
the House on the 18th April 1859

The motion was adopted
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INDIAN PENAL CODE
MENT) BILL®*
section 3834)

(AMEND-
(Insertion of new

Mr, Deputy-Speaker: BShri Bal)-
krishna Wasnik is absent. Shri K N.
Pandey.

Skri K. N. Pandey (Hata): I beg to
move for leave to introduce a Bill
further to amend the Indian Penal
Code, 1880,

ulr. Deputy-Speaker: The question

“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code, 1860",

The motion twas adopted.

Shri K. N Pandey: I introduce the
Bill.

ALL INDIA DOMESTIC SERVANTS
BILL*

Shri Balmiki (Bulandshahr-Reserv-
ed-Sch. Castes): 1 beg to move for
leave to introduce a Bill to provide for
the registration of domestic servants
and to regulate their hours of work,
payment of wages, leave and holidays.

i'.Ilr. Deputy-Speaker: The guestion

“That leave be granted to intro-
duce a Bill to provide for the re-
gistration of domestic servants
and to regulate their hours of
work, payment of wages, leave
and holidays".

The motion was adopted.

Shri Balmiki: I introduce the Bill

APRIL 18, 1980
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15.33 hms,

ARBITRATION (AMENDMENT)
BILL (Amendment of section 3 and

Mr. Deputy-Speaker: The House
will resume further consideration of
the following motion moved by Shri
Raghunath Singh on the 3rd April
1959:

“That the Bijll further to amend
the Arbitretion Act, 1940, be
taken into consideration”.

Out of 1} hours allotted to the dis-
cussion of the Bill, one minute has
already been taken on 3rd April 1959,
and 1 hour and 20 minutes now
remain

8hni Raghunath Singh may now
continue his speech.

Shri Raghunath Bingh (Varanasi):
My amendment 13 a very small one,
I want to say a few words about the
history of the Arbitration Act. The
law of arbitration in India is sub-
stantially contained in two enaetments,
first, the Arbitration Act (IX of 1809)
which was based on the English Arbj-
tration Act. This was applicable to
the Presidency towns only and to
such parts of India where it could be
extended The scope of the Act was
confined to arbitration by agreement
without the interven‘ion of the court
The second enactment on this point is
the Civil Procedure Code The second
schedule of the Civil Procedure Code
deals with arbitration outside the
operation and scope of the Act of
1808 It relates, for the most part, to
arbitration in suit, but also makes a
very brief reference to arbitration
being possible also without interven-
tion of the court.

In 1923, the Civil Justice Commitiee
recommended some amendments and
change in the law. The English law
was amended in 1934 by the Parlie-
ment. In 1038, the Central Govern-
ment placed an officer on special duty

*Published in the Gazette of Indic Extraordinary, Part II-Section 3, dated

18.4.1989.
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[Shri Raghunath Bingh]

of the Arbitra ion Act. Supposing a
suit or appeal 15 pending then the
parties are entitled to refer them also
to arbitration.

Under section 23A(lii), the court
may sppoint a sole or more arbitra-
tors. In this scheme I have provided
that the arbi‘rators can be two or
three or one as the parties like.

Bectior. 26B provides that CPC.
should be applicable, If a lawyer is
appomted arbitrator, his status will
be just hike a court. Therefore, he
should decide the cases according to
the procedurs ou lined in CP.C. That
is why th s amendment provides that
C.P.C. should be applicable,

The amendment to section 25C—
tlat 1s the award-—says

“The award of such arbitrators
shall be subject to the control of
court 1n the same way as if
i* were an award of arbitrators
made under Chapters II, III and
IV and shall be filed in court.. .”

My amendment to section 25D s
this. Suppose a lawyer who is work-
ing as an arbitrator gives a judgment
or passes an order, it shall be filed 1n
court and shall be treated just lke
a decree or order of a court, There-
fore, if it is a decree there must be
an appeal

So, 25E deals with an appeal.

“Any judgment or decree passed
in accordance with the awsrd
under section 25C shal' be appeal-
able in the same way as if it were
a judgment or decree of the
court by which it has been
passed.”

Then, there s the question of
remuneration. 1f a lawyer is working,
he must get someth:ng also. For re-
muneration, there are two provisions;
either the parties should agree to give
some remuneration to the arbitrator
or the court should decide what should
be the remuneration of the arbitrator.

APRIL 18, 1060

(Amendment) Ul 31374

Shri Easwara Jyer (Téivgpdrum):
You have not forgotten thatl

Shkrl Jaganatha Rao (Koraput): That
is the maun object of the Bill.

Clause ¢ of my amending B.ll says:

“(a) after sub-section 1, the
gﬂwingmuwm

(la) From the judgment and

to the provisions uf section 96."

Section 88, CP.C, deals with appeals
from the oniginal decree or order; and
there 15 & provision for second appeal
aiso. ‘That 1s sec.ion 100,

There 15 one provision also in my
amendment that sect.ons 109 and 110
of C PC. will be apphicable. It means
that the parties can go to the Supreme
Court also. Therefore, according to
my amendment, there 3 no appre-
hension that the arbi rator cannot do
justice  According to the scheme of
my amendment, any order or judg-
ment passed by an arbitrator can be
appealed against just hike other cases
—a first appeal can Le and a second
appeal can also go to the Supreme
Court Therefore, I say, this amend-
ment should be accep'ed

This amendment was moved by Shri
Kazmi in the first Parliament. He is
an emment lawyer of the Allshabad
High Court and he asked me to move
this amendment here. Therefore I
move this amendment in the Second
Lok Sabha and I request the House
to mccept it.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Arbitration Act, 1040 be taken
into consideration”

ghri Achar (Mangalore): Sir, I am
afrgid I cannot support this Bill

Mr. Deputy-Spoakex: It is net well
begun.
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may be permitted to subnut that
very basic principle of arbitration
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case, then, 1f you prowide

tion—and a judge of thewr
then subject his judgment
to one appeal but to an
to the High Court, I doubt
very much whether any person would
like to arbitrate in guch a position

Apart from that, what is the
advantage?

Mr. Deputy-Speaker: Shn Raghu-
nath Singh wants to provide for
judges .who mey be paid per case

Bhri Achar: Probably it is also to
give some employment to lawyers
The purpose 18 just what 15 better
done by the present jud.ciary He
wants the Civil Procedure Code to be
applied. I do not know why he has
not mentioned the Evidence Act I
do not know whether he wants to
have 1t or not because it _s not clear
from the Bull. Whatever it be, he
wants the Civil Procedure Code to be
followed by th earbitrator aiso (Inter-
ruption). He wantz that everything
should be done ay it is being done by
any court. If that is s0, why have an
arbitrator at all?! The courts are
there. Of course, Government will
look into it and see that thers are

isii
e

Arbitrgtion ~ CHAITRA 33, 1881 (SAKA)

(Amendment) 13143
Bl

Formerly, of course, some portion of
the arbitration law was i the Civil
Procedure Code and some portion mn a
separate Act But, afier 1940, after the
whole thing has been consolidated,
all that may be done for getting these
matters in d.spute settled by arbitra-
tion has been fully provided in this
Act The sec'ions are very clear; and
it 15 only in excep 1onal cases that an
award could be set aside. This is pro-
vided, I think, section 30 of the
Arbitration Act, if I am not mistaken,
Provision 15 there to set aside the
decrees, or rather the awards, given
by arbitrators. It reads:

“An award shall not be set aside

except on one or more of the
following grounds, vz,

that an arbitrator or an umpire
has musconducted humself vr the
proceedings...."”

That 1s, 1t may be legal misconduct.

(b) an award has been made
after the issue of an order by the
court preceding the arbitration or
after the arbitration proceedings
have become invalid under section
35, and

(c) an award has been impro-

perly procured or is otherwise
invalid.”

As the law now stands, the award
cannot be set amde except for these
specdic grounds The persons select
their own Judges and are bound by
the dgaision of the mrbitrator. The

Shri Esswara I-er; Mr. Deputy-
Speaker, 1 start with congratu’'ating
the hon. Mover of the Bill and his
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wants to add to the number Jf dispo-
sals, .

In these circumstances, let us look
into the qQuestion as t0 how we can
effectively dispose of these pending
cases without resort to court by means
of the legal luminggries. Arbitration is
one such method. Certainly there are
a number of defects in this Bill which
we need go into one by one but I am
cerblng in agreement with the maia
spirit the Bill. The Bill says that
the legal practitioners may also be
¢hosen as arbitrators. Apart from
that, the Arbi‘ration Act of 1940 does
pnot put an embargo upon legal prac-
titioners becoming arbatraiurs. So,
even without this Bill legal practi-
tioners can be appointed as arbitrators
by consent of parties or by agreemenr,

The main point is whether their
decigion has to be the subject matter
of appeal or a second or third appeal
to the Supreme Court. 1 will come
to it presently. I have come across
partition suits. 1 have come acruss
an instance in my career as a lawyer,
when in a partition suit which had
been instituted before I have zeen the
light of the day and which was
perhaps been conducted by my father,
I have to apear for one side for the
legal representative as the decree for
final partition has not been passed; :t
has been pending for more than a
quarter of a century. Why is it that
such a delay has been happening? It
is because that courts cannot concen-
trate their attention on this single
partition suit, with ever so many parti-
tion suits, Subsequent to this an
enabling partition has been passed. In
such cases, if the parties do agree that
such a partition could be effected by
the arbitration, the lawyers could cer-
tainly take them up and expeditioualy
dispose of them by taking evidcnee by
following the procedure in the Civil
Procedure Code. My friend on the
other side was saying that there was
no scope for taking evidence in
the arbitration proceedings. Sec'ion
13 -of the Arbitration Act gives
power to the arbitrator to administer
oath to the parties and witncsses ap-
pearing before him. Al the powers

Arbitration CHAITRA 28, 1881 (SAKA)

(Amendment)
Bill

12145

are given to the arbitrator. It is not
as if the arbitrator can proceed in any
manner he thinks. He mus' form a
certain procedure in such circum-
stances where the suits involving
partnership deeds, looking into the
accounts, complicated system of ac~
counts come up. In such cases it cou'd
be expeditiously disposed of if it is to
be disposed of by one single per-
sonality or two personalities who have
been concentrating their labour on
that case for a short period.

16 hrs.

Certainly, another point which is in
favour of this Bill is that there are
cases where—of course, I do not want
to travel beyond the purview of this
Bill—even today the clamour is that
some of these judicial officers are
incapable or inefficient. I do not want
to say anything beyond that. The Law
Commission jtself has reported that
judicial officers are now not appoint-
ed on merits. The Law Commission
says that regional, communal and
other considerationg have been made
for the purpose of appointment of
judicial officers. There is always a
feeling in the mind of the party
facing trial that the suit will not be
correctly dealt with if the particular
officer is inefficient or incapable.
Under such circumstances both the
parties would agree to fix a person
whom both would think, apart from
his legal erudition or otherwise, as a
respectable personality who knows
something about the case, and who
could decide the case by giving an
award without iIntervention of the
court. There may be such cases. It
depends upon the question of choice
of the personnel. The choice of the
personnel may be left to the parties.
If the parties are satisfled with res-
pect to the person who decides the
case, the decision will be more in
conformity with justice, and there
will not be this criticism that the

:::Idte bhas been inefficient or incap-
e.

Then there is the question of giving
appeal. 1 am only on this question
whether we should eschew the appesl



and documents have to be pr duced
and all the complicated procedure gone

always the fallibility of hum-n juda-
ment is there and it can be tested by
a court.

Therefore, it is a case where appeal
should be provi Of courss, my
bon. friends on the other side m ght
say that thuis would g against the
fundamental notions of arbit-ation
law. My respectful submission before
this House would be, why should we
be so conservative? What is the
fundamental noton of arb tratin
law? Does the arbitration law say
tha* the decision of the arbit-at»r
shall always be final? It says that it
can be set aside on error and other
things. The power of the court to
remit it back to the arbitrator is there.
Wha* is the fundamental notion of
arbitration law? Why n-t enlarge on
fhis fundamental not on? Legal insti-
tutions, lke political institutions,
should also grow. Why sbould lawyers
b comseryative? I politicsl phflo-
aephy mvisagea a welfare State, why
aot we euvisage 2  lagal philezophy

no iced that the provisi ns of the Evi-
dence Act do not apply to proceedings
before an arbitrator. If that s 2o,
how will the judgment be appealahls
The arbitrators, whether they 1re
lawyers or otherwise, if they are not
going to foll w the provisons »af ihe
Evidence Act and they are not gning
to record full evidence, how will an
appellate court be able to decide e
matter? My submission 13 that this
point has been overlooked by my
learned friend.

He says that the award should be
appealable. Under Section 13 cf the
Arbitration Act, the arbitrators are
not bound to g ve any rea-ons for ‘he
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Therefore, my submission is that the
. that my learned friend
brought f.rward is not quite m
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Ardjtration CHAITRA 38, 1681 (SAKA)

(Amendment) 12140
Bill

have speedy justice. That purpose is
defeated by this.

Then, about remumeration of arbi-
trators also he wants to introduce a
provision. There is already a provi-
sion in the existing Act-—Section 38—
whereby it is open to the arbitrators
not {o submit the award unless the
fees are paid. Therefore, I do not see
any need for such an amendment.

Lastly, he wants provision for first
appeal, second appeal and appeal to
Supreme Court against the awards of
arbitrators. Here again I do not see
any reason for it. I do not
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aside by the court. They can only
g've their findings. I know case
where the late Shri N N, Sircar,
Member of the Goveriment of India,
gave an award in a very important
matter. He gave the reasons also. The

award was quite juctifiable, but the
Calcutta Court set aside that saying
that he was not bound to give reasons
and having given the reassons the
award is vitiated. So, Sir, the Arbi-
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[Shri A, K. Ben]}

seeks to serve. The main provisions
are sought to be incorporated in Chap-
ter IV of the Indian Arbitration Act
of 1940. Chapter IV deals with refe-
rences made in a pending suit and I
presume that though it is not very clear
from a reading of the Bill Chapter IVA
is intended to cover only those refer-
ences which are made in a pending
swt.

The first section or rather clause in
the proposed Bill under Chapter IVA
is the appointment of legal practition-
ers as arbitrator or arbitrators. Under
the present Act the parties may choose
legal practitioners if they so desire,
and the Arbitration Act provides that
if the parties so agree then the arbitra-
tion shall be 1n accordance with that
agreement. That is section 22 of the
Arbitration Act which says:

“The arbitrator shall be appoint-

ed in such manner as will be
agreed upon between the parties”.

So, there is no prohibition against
parties choosing a lawyer if they so
desire, and in that event the court is
bound to refer the matter to the law-
yers so chosen.

Shri Raghunath Singh: That is for
the arbitrator in a suit under section
22. There are three kinds of suits.

Shri A. K. Sen: I presume that
Chapter IVA is intended to cover prbi-
tration in pending matters, in suits
pending in courts. So far as the Arbi-
tration Act relating to disputes which
have not reached the courts is con-
cerned, there 13 equally no prohib.tion
in choosing lawyers or a lawyer. We
are not concerned with that really
because the Bill seeks to confine itself
only to arbitration rcferences in
pending suits.

The next clause is designed to pro-
vide for reference to one or more legal
practitioners. That a'so is covered by
the present Arbitration Act because if
the parties agree to refer it to more
than one arbitrator who are legal
‘practitioners they can do so. If in-
‘stead of one legal practitioner they

APRIL 18, 1980

(Amendment) Bill 12152

intend to refer it to two, three or four,
they can do so.

Then, thirdly, whenever the court
has to appoint a sole arbitrator or
grbitrators under this Aect, it may
sppoint one or more legal practit.on-
ers as the sole arbitrator or arbitrators,
#s the case may be, for dec.ding the
dispute, I take it that this is with
regard to the appointment under sec-
tion 8 or section 20 of the Indian Arbi-
tration Act where the parties to an
arbitration agreement cannot agree the
appointment of arbitrators and they
spply to a court for appointing an
srbitrator. After the original arbitra=
tor has died or has become incapable
of acting when the arbitration agree-
ment is filed the court is approached
for appointing an arbitrator or an
umpire. In both cases the court has
power to appoint a legal practitioner.

I know of many cases in which I had
sppeared myself in proceedings under
¢ither section 8 or section 20 of the
jndian Arbitration Act where the
court has appointed reputed legal
practitioners in whose award the
parties had respect regard. 1 have
done it in innumerable cases, I think,
and most often when a court is ap-
proached under section 8 or section 20
usually, unless the parties themselves
are thinking of a common friend or a
person who has influence in the com-
munity or in the family, the court
wsually appoints a legal practitioner.
But that does not mean that in every
case a legal practitiorer should be
appointed. There are many cases even
in pending suits where I remember
brothers belonging to a business family
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clients were cursing us when we reter-
red the matter to arbitration, without
consulting them, after one week they
came with sweets to me and thanked
me heartily for having referred the

proceedings to the maternal uncle.
That shows there is necessity for hav-
ing arb.trators who are not legal prac-
titioners in the sense in which we
really accept that term,

The next provision of importance is
about the procedure to be followed.
Shr: Raghunath Singh want the arbi-
trators tJ convert themselves into
courts to be governed by the Civil
Procedure Code. I think that will be
completily negativing the very essence
of arbitration. Arbitration means the
parties voluntarily set up a forum
which, unfettered by the rules of pro-
cedure of ordinary courts, deals with
the maiter in accordance with the
principles of natural justice and with
the desire of brining about substan-
tial justice between the parties and
gwving an award. The only require-
ment under the present law is that
the arb trators have to follow the
principles of natural justice, which
includes various things. That means
the arbitration cannot shut out evi-
dence. If the party seeks to adduce
evidence, the arbitrator must hear him
and allow witnesses to be called. He
cannot shut out the evidence. He must
hear the parties and then decide.

1 wag told that the arbitrators can
proceed without calling witnesses or
things of that sort. 1 do not think that
anyone having experience in arbitra-
tion matters can agree to that propo-
sition because if a party desires to call
a witness, the Arb'tration Act, 1940,
gives power to the court under section
43, 1 think, for issuing processes and
for the atiendance of witnesses. It
the arbitrator refuses to hear witnes-
ses, he wil! be guilty of misconduct in
the sense in which the word miscon-
duct is used. Therefore, I do not
think there ls any ground whatsoever
for apprehend'ng that arbitration pro-
ceedings can be conducted lrhitnrily
without following the principles
natural justice. In fact, it will m

Arbitration CHAITRA 28, 1881 (SAKA)
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wise be completely upsetting the entire
fabric of arbitra.on if we convert or
seek to convert the arbitrator; into
regular courts of law bound down by
the rules of procedure.

Look at the cansequences which will
emerge 1f thig provision is accepted.
There will be applications for docu-
ments, inspection, wnterlocutories, com-
nussions, this that and the other. The
who e paraphernalia of the courts of
law will be open.

Shri Easwara Iyer: Is it not a case
where these procedures are specially
prescribed for the proceedings under
Chapter IV? It does not generally deal
arith arh.tration.

Shri A. M. SBen: For any arbita-
tion. I have done 1t myself. Even
for arbitration proceedings which are
not in relation to pending suits, if I
want to call a witness, I just approach
an arbitrator and make an application
to a court, and the witness i1s sent for
in the sense that he does not come
voluntarily. But he is to be compel-
led to come. I remember in-one case
I had a witness called from Bihar right
up to Calcutta by issuing a process.
This 15 not confined only to cases or
arbitration references in relation to
proceedings which have already been
imit ated in courts, or in other words,
reference under section 21. This cov-
ers all sorts of arbitration and if the
whole paraphernalia, particularly
under the Civil Procedure Code, is
thrown open, the consequence will be
that we shall really carry the court
into the arbitrator's room. It is done
in no country in the wor'd in wh.ch
arb.tration has been accepted as a
good form of settling disputes. It is
mostly confined as a potent instrument
of setthing disputes in commercial com-
munities.

For instance, take the hundreds of
cases which are decided in Calcutta or
Bombay either by the Ben#al Chamber
of Commerce or by the Bombay Cotton
Cirowers’ Association and the varjous
other arbitration forums which had
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Deen set up under the different cham-
bers of commerce and which are com-

completely destroying ys~
temn which has been set up with care
and which has been serving the com-
mercial community very very useful-
Iy.

Rea’ly that disposes of the main sub-
stance of this Bill. Comung to firs
appeals, second appeals, etc., I con-
cede that if arbitrators are converted
into courts of law bound to frllow the
Civil Procedure Code, it will follow
logically that we should have the
entire gambut of the appellate proce-
dure, first appeal, second appea’,
reme Court and so on, on merits, But
again it would be destroying the whale
concept of arbitration and the whble
structure which the Arbitration Act
envisages under its provisions. That

§

findings on facts, points of law, ete.
In other words, they will have to be
trained judges, if the appellate court
can really function as an appellate
court. Otherwise, there will have to
be a remand in order that the appel-
late court may deal with the matter
properly. 1 pe-sonally think that it
is anything but arbitration. Every-
where, it has now been well settled
that arbitrators have to act quickly
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“That the Bill further to amend
the Arbitration Act, 1940 be taken
into considerstion.”

The motion tas negutived

1827 hra

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL (Amend-
ment of sections of 342 and 582).

Skrl Raghublr Sahai (Budaun): 1
Bdég to move:

“That the Bill further to amend
the Code of Crimina! Procedure,
1898, be referred to a Select Com-

CHAITRA 28, 1881 (SAKA) Criminal Procedure 12148
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Prasad, Shri Raghunath Singh,
Shri Uma Charan Patpaik, Shri
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Shri Raghublr Sabal: When this
matter was discussed in the Busines:
Advisory Committee there was a
note that opinions have been received
from all the States,

Out of these, 108 opinions are in
favour of the Bll. The rest are
against the amendments proposed in
the Bill. Thus more than half the
opinions are in favour of the amend-
ments that have been proposed in the
BillL. Out of these 103 opinions that
have been received in favour, 55 have
agreed with both the amendments, that
is, the amendment proposed under
section 342, sub-section (2), of the
Criminal Procedure Code as well a3
the amendment proposed under section
862, wh'le 34 have favoured the
amendment proposed under s2ction
342(2) with a comment that the neces-
sary change be made in the Prrduc-
tion of Offenders Act wherever the
provision under section 562 has beea
replaced by that provision.

Now, if we add all these opinions,
we would find that in favour of the
amendment proposed under section
342(2) only and 14 with the amend-
ment under section 562 Cr PC. the
total number of opinions wou'd be 54
plus 34, that is, 88 and in favour of
the amendment proposed under sec-
tion 562 the total number of opinions
would be 54 plus 14, that is, 63. I
may also state that these opinions
have been received from 13 States
and five Territories.

With regard to these opirions that
have been received in favcur of the
amendments I might say tnat these
opinions have been received f{-om
very em'nent persons—the Siate Gov-
ernments, judges of the High Court,
Distr'ct and Sessions Judges, District
Magistrates, 1Gs of Police. Tommis-
sioners of Police, Bar Assoriatinns,
em'nent advocates, advocates-genecral,
individual advocates and s0 many
others.

Shri Rraf Raj Singh: Since when did
the district magistrate become eminent
persons?

APRIL 18, 1950 Criminal Procedure
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Shrl Baghubiy Sahai: There might
be two oplnions.

In fact, these opinions have been re-
ceived from all those competent to
express opinions on such a legal sub-
ject. From these opinions that have
been supplied to us, I can say that a
very encouraging response has been
made. I am sorry, more opinions
could not have been offered by In.
terested persons. But, everybody
knows that the difficulty with the
lawyers and Bar Associations always
is that they do not take seriously
proposed legislations when they are on
the anvil either of Parliament or of
State legislatures seriously. It is only
when a legislation has become an Act
that they take it seriously.

Mr. Deputy-Speaker: Does he also
hold the same view when he is there
in the Bar?

Shri Raghubir Sahai: With regard to
the supporters of,the Bill, I can only
say that they have appreciated the
spirit of the Bill and have thoroughly
understood 1t. Because, it was never
suggested in my Bill that after these
amendments have been accepted, pre-
jury would be wiped out altogether.
It was never my contention. Nor was
it the contention of those who were
pleased to speak in favour of this Bill
last time. All that was submitted was
that telling the truth in the courts
should be encouraged and. in mo cir-
cumstances, telling a falsehnod shnuld
be encouraged The suggested amend-
ments are merely a step in that direc-
tion. Other such steps may follow in
due course,

With your permission, 1 would like
to say a few words about those who
have*opposed these amendments.

Mr. Deputy.Speaker: They may not
have understood the provision.

Shri Raghubir Sahal: Yes, exactly.
At the time when the Bill was being
discussed here, altough a large number
of Members were pleased o offer their
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support to the Bill, there were a hand-
ful who opposed.

Shri Bra] Raj Bingh: Handtul?

Shri Raghublr Sahal: At that time,
when I was winding up....

Shri Braj Ra] BSingh: Last time,
could we know the number who spoke
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court to arrive at the truth. Other-
wise what is the court therefor? The
prosecution says that it is under no
obligation to help.

Mr. Deputy.Speaker: The law as 1t
stands secures the accused against all
moral obligations, .

Shrl Raghubir Sabal: With due res-
pect, my own interpretation is that
there is clearly a moral obligation on
the part of the accused to help the
Court in arriving at the truth, because
there can be instances....

Mr, Deputy-Speaker: Not in the law.

Bhri Raghubir Bahal: Otherwise, ac-
cording to my own interpretiation
there would have been no necessity to
enact a provision like Section 342. It

was entirely unnecessary. This is my
submission.

Mr. Deputy-Speaker: Does it put a
moral obligation on him? Rather, it
gives him freedom from that obliga.
tion.

Shrl Raghubir Sahal: There is moral
obligation ag well. There may be
fabricated cases where the prosecution
concocts a cent per cent false case
against the accused.

Mr. Deputy-Speaker: In that case
the accused would not come to the help
of the court.

Shri Raghubir Sahai: That is what I

should come to the rescue of the eourt.
The court iz there to find out the
truth. Therefore, I submit that I can
not appreciate this contention that the
accused is under no obligation to help
the court.
There are some persons who say that
Af the word ‘false’ is removed from
342 of the the Criminal Pro-

Code, then Article 20, sub-
(3) of the Constitution would

iH
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be violated. I cannot possibly under.
stand how the Constitutien would be

violated. The provision in the Conati-
tution says:

12163

“No person accused of any
offence shall be compelled to be a
witness agains; himself "

I cannot possibly understand how
the word ‘false’ is removed f{ro
section 342, this sacred article of the
Constitution would be violated It
appears that all these eminent persons
who have expressed their opinions
against the suggested amendments....

Shri Easwara Iyer (Trivandrum):
All the Bar associations also have
done so.

Shri Raghubir Sahal: ... .are tied up
with words; they are not prepared to
consider a single changes in the law
as 1t stands at present. Some of them
have objected to the amendment of
section 582 as well, and they say that
if the suggested amendment is accept-
ed, then the court will be under an
obligation to discharge every accused
and to let him off after admonition on
probation. Others say that if this
amendment is accepted, then so many
confessions would be forthcoming be-
cause of police intervention. I
appeal to you, Sir....

Mr. Deputy-Speaker: I expressed the
same view last time.

B

Shri Raghobir Sabai: So many con-
fessions are coming forth every day,
but every confession is not being ac-
cepted by the court. The court is
there to sift whether the confession
coming from the accused is a bona
fide confession or a genuine confession
or not. What is the court there for?

Even after the suggested amend-
ment is accepted, if these confessions
are coming, the court is not bound to
accept every such confession. Sec-
tion 682 is not mandatory; it is dis-
cretionary, and it w:!l be one of the

Criminal Prdcadure
{Amendment) Bill Rits
fact whether he has stated the truth or
aot. 8o, where iy the harm?
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Shri
gven after his having made 3 com.
pletely true statement, the court can
pay that it is not going to release him
pn probation, This is no mandatory
provision.

I am not going to discuss each and
sveryone of the opinions. But these
are some of the positions that thew
have taken up, and I t possibly

quote the opinion of the Director of
Public Prosecution, Bombay.

Shri Braj Raj Singh: A policeman?

Shri Raghubir Sahai: Let my bon.
friend not be afraid of a policeman.

Mr. Deputy-Speaker: The only fear
with Shri Brej Raj Singh is that the
policeman would be intérested in get-
ting these confessions.

Shri Raghnbir Sahai: Now, let hon.
Members judge these opinions on
merits. The Director of Public Prose-
cution, Bombay, says:

“l agree generally,
experience of a long time as an
advocate and a judge, with the
observations made by the Mover
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make 8 false statement. Is false-
hood so very essentigl for creat-
I;‘mtmnuotnhtylndm-

This is what he says; he is not only
a policeman but an ex-judge as
well. Then, there is the opinion of
the District Judge of Poona.

The District Judge of Poona says:

“In order to inspire confidence
in the accused that justice will
be meted out to him, the legisla.
ture have given him not only
immunity but a sort of encour-
agement to speak falsehood. A
statutory provision that the
accused may give false replies is
likely to undermine the confi-
dence of the public in the admin-
istration of justice. It will thus
be seen that the provision is not
merely redundant. but is mis-
chievous and repugnant to the
modern notions of jurisprudence.
By deleting the same provision,
the legislature will not m any
way deprive the accused of any of
his legitimate protection and
at the same time rehabilitate the
confidence of the public in the
administration of justice”

1 will quote only one more opinion,
that ot the Chie?t Secretary of the
Delhi Administration,

Sbhri Braj Raj Bingh: Iz he also n
ex-Judge?

Shri Raghubir Sahai: He says:

“The word false occurring in
section 342, sub-clause (3) is, I
have no doubt, jarring to modern
ears, and the objective can be
met by substituting the words ‘or
by giving such anawers to the
qQuestions as he considers, neces-
sary’ ™

Shri Sublman Ghese (Burdwan):
It is not %0 modern ears, it s to
Msacsulay's oars.

CHAITRA 28, 1831 (SAKA) Criminal Procedure 12166
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Raghubir Sahaj: 1 have only quoted
a few opinions. There is no time for
me W quote other opinions, and the
hon. Members would be wcll-advised to
8o through the papers that have been
supplied t0 us.

The only conclusion to which we
can come s that the amendments
are really very necessary, and by
accepting the amendments we shall
be removing th:s jarring word “false”
from our lagislation In fact, many
eminent persois wWho have offered
their opinions have suggested that
the word “false” should be removed.

It might be said that there are State
Governments which are stoutly
opposing these amendments. I went
through their opinions again, and I
find that out of so many State Gov-
ernments who have been pleased to
supply their opinions, four State
Governments, namely, UP.,, Madhya
Pradesh, Orissa and Bombay, are en-
tirely in favour of the spirit of the
Bill. There are other States, Kerals,
Bihar, West Bengal, Mysore, Rajasthan,
Madras and Punjab, who have oppos-
ed these amendments. While these
State Governments have opposed the
amendments, very powerful support
has come from these States, for
instance from Kerala—f'om District
Magistrates, District Judges, Bar
Associations. It will be worth while
for hon. Members to go through the
opinions received from Kerala.

Similarly, although the Govem.
ment of Bihar has opposed these
amendments, the entire High Court,
all the Judges of the High Court, have
supported thess amendments. The
Distriet Judges, Bar Associations and
District Magistrates have supported
the amendments.

Shri Easwarza Iyer: What about
the Bombay High Court?

Shyi Raghublr Sakail: It iz really a
matter of misfortune that so many
State Governments have not seen eye
to eye with these amendments.
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Out of five Territories, as many as

four have entirely accepted the

of the amendments. There are

:

two
«other Territories, the Laccadive and

Miricoy Islands.

4we might attach whatever value we
may like to them. 8o in fact the con-
sensus of opinion is in favour of these
amendments. I would simply wish
that the hon. Minister would take a
sympathetic view, as he did last time.
Aet it be referred to a Select Com-
mittee. Even after these amend-
/ments 1 have proposed are considered,
there will be some other consequen-
4ial amendments also to be made. But
‘that will be only in the Select Com-
mittee itself where they can be drawn
aip. I would request the hon. the
Hoine Minister to be good enough to
accept the motion that I have moved.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Code of Criminal Procedure,
1898, be referred to a Select Com-
mittee consisting of the follow-
ing members namely: Shri
Sinhasan Singh, 8hri Upendranath
Barman, Shri Shree Narayan Das,
Pandit Munishwar Dutt Upa-
dhyay, Shri Raghubar Dayal
‘Mishra, Shri Jaganatha Rao, Shri
Khushwaqt Rai, Shri Yadav
Narayan Jadhav, Shri Resham
Lal Jangde, Shri Ganpati Ram,
Shri Satyendra Narayan Sinha,
Bhri K. T. K. Tangamani, Shri
Sumat Prasad, Shri Raghunath
Singh, Shri Uma Charan Patnaik,
Shri Naushir Bharucha, Shri
Harish Chandra Mathur, Shri
Radhesham Ramkumar Morarka,
BShri Sivram Rango Rane, Shri
Vutukuru Rami Reddy, and the
Moaover, with instructions to re-
port by the last day of the
second week of the next Session®.

APRIL, 18, 1959 Criminal Procedure 12168
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May I know from the Minister
what is to be his statement in re-
gard to section 342? Are Govern-
ment agreeing to referance to &
Select Commitiee?

The Minister of State in the Mints-
try of Home Afairs (Shri Datar):

Mr. Deputy-Speaker:
happened in the meanwhile? Only
the inclusion of the hon. Member on
the Committee?

views of very eminent Judges and
other legal luminaries.

My main point in supporting the
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section 151. Bection 144 has gained
notoriety. Section 107 is also one of
the sections which is bemng abused
the hon

been
caught by any or all of these sections.
I am mentioning thus to how
tdere are sections 1n the Criminal
Proczdure Code itself which need
drastic revision.

S0 far as section 342 is concerned,
my personal opinion 13—and it is
also the opinion of some of the Judges
of the Madras High Court—that it is
more an ornamental section, The
evidentiary value of section 842 s
practically nil. If a particular Dis-
trict Judge or Sessions Judge fails to
observe rigorously the procedure lad
down 1n section 342, it is not going
to materally affect the case one way
or the other

17 hre.

The wh-le question is, the prosecu-
tion has got to prove its case beyond
all reasonable doubt; and the defence
establishes 1ts case by cross-examina-
tion, by admissions from the wt-
nesses And, now, it is given colour
by the accused when he gives a siate-
ment under section 342, and when
some defence witnesses are exam ned.
S , a pattern has grown that the sug-
gestions made in the cross-examina-
tion or the admssion of witnesses in
cross-examination will have to be sup-
ported by the witness himself undcr
Section 343.

Sir, you know wvery well that this
section 342 is a departure from English
law under which it is not permissible
t> ask the accused any questions other
than questions incidental to the il
in court Here he is asked whether
he wants to cross-examine the wit-
nesses or whether he has got anv wit-
nesses to be examined. These are the
auestions which are posed before him
Here now, it is incumbent on the
Sessions Judge to draw the atten'ion
rf the accused to the evidence which
has been tendered and the accused
is asked to may ‘Yer' ar No'. The
Questions are 5o framed that they are

56 L3D-?.
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not in the nature of cross-examina-
tion All that the Judge does 15 to
invite the attention of the accused +o
the evidence - against him. So.
naturally, whether he says ‘Yex' or
‘Nc', it is not going to materially alter
the conviction that he is going to face.
The answer given by the accused in
this case has little evidentiary value,
if at &ll it has got any. That bemng
the case, it would be welcome if the
whole of section 342 is deleted.

Section 342A which has now come
gives nuthority to the accused himself
to g> into the witness box and ,ave
evidence on oath. So, 342 is
redundant, Till freedom the accused
was not a compellable witness. He
was not a competent witness against
himself In Brtish courts, even tno
this day. a spouse is not a witness who
can be compelled to give evidence
against the husband or the wife. Sub-
section (4) of section 342 says that
the accused is not to be examined on
oa‘h This is an ornamental secuon
and having this will have to be can-
vassed and people told also Em:nenr
Judges and practitioners have given
their opimion I am at a disadvantage
because the entire Bar Ass-ciation of
Madras and the Judges of the Madras
High Court and also the Sessions
Judges have opposed it. But. ‘here 13
one Mr V T Rangaswamy Aiyangar,
who was Public Prosecutor for srome

under 342 will not come under 199
IP.C. because it will not be perjurv
as it is not evidence on cath. At the
same time must we have on the
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Statute book that we will give statu-
tory protection to a person for making
a false statement knowing it to be
false? If I am asked to make a false
statement that will not help to raise
the moral standard of the people. So.
this has got much wider scope. I
believe the object which my hon,
" friend has given may not be the cor-
rect one. The object, he has stated
is to stop perjury. No lawyer will
argue that any statement made under
842 will constitute perjury., But for
many years the Britishers wanted tn
din into our ears that we are & peopls
who would generally go even into the
witness box and commit perjury. U
it is not on oath statutorily, we wih
be giving anything which we know to
be false. It is really not in consonanc+
with the honour of our country. A
section like this should be deleted and
suitably amended also, There arc cer-
tain suggestions made by those who
have given their opinion at least t
delete the word ‘false’ and repiace it
by ‘any statement’.

About the second point on the ques-
tion of probation, I am not in full
agreement with this agreement.

MY, Deputy-Speaker: He may be
brief; there are a large number of
hon. Members.

Shri Tangamani: It is for this reason
that when we are going to Eive
admonition or excusing them with a
warning for the first offence for such
an offence we need not extract a con-
fession from them. The view has also
been expressed that these two sectiunt
deal with the character of the indivi-
duals and a procedure laying down a
eriminal law cannot be separated from
the society. It is really focussing the
attention of the public to certain things
which are now developing In this
country, Although the scope is very
limited, I do believe that if it is refer-
red to the Select Committee, thi-
opinjons and the report of the Seclect
Committee will certainly help the
House to direct ita attention to further
mmdmentotthe&imhnlw

APRIL 18, 1680  Criminal Procedure 12172

{Amendmaent) Bill
" Pandit K, C, Sharma (Hapur): Sir,
I rise to support the amendment on
the simple principle that the Funda-
mental Rights in our Constitution ore
tshe cornerstone of the structure of our
tate.

Mr. Deputy-Speaker: Hon. Members
shall be very brief.

Fandit K. C. Sharma: Those Funda-
mental Rights have implied duties or
liabilities on the citizens. There js nn
right, rather nothing in relation to
human way of doing things, where a
man can enjoy a right without any
corresp:nding duties or liabilities ax
against it. So, when we have got thr
Fundamental Rights and the freedom
enumerated in article 18, therc are
fundamental duties cast on the citizen
in apposition to rights that he can
claim. For instance, the right to free-
dom of speech and expression is there
but there is a duty that he will not
speak or express himself in a way
which may endanger the security of
the State or friendship with foreign
States or public order, decency,
morality or contempt of court or
defamation or incitement to vuffence.
These are the limitations. He will not
so behave as in any way to help in
the ccmmission of these Injuries
which may be harmful. This section
in the Criminal Procedure Code has
its origin and birth at a place wherc
the notion or idea of a State has not
been in the form as it exists today.
The individual has a right to freedom
but the State too has a right to stabi-
lity and that implies that its important
institutions would be helped and res-
pected and a sort of a dignity and
honour would be given thereto. There
is the remedy; under article 3 there
is the right to constitutional remcdies.
This right of constitutional remedy has
to be guaranteed by the Supreme
Court. If the judges of the courts go
to help the citizen in guaranteeing the
fundamental rights and also help him
by the establishment of judicial courts
in getting a fair and independent jus-
tice, then the citiven has to help the
courts, It is a simple principle “¥Ye
shall water the tree whereo? Ye will
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eat the fruit”. If the courts and
judges are to administer and guarantee
justice to the citizen, the citizen on
his part has to help the court and not
abuse the process of the court. My
submission is that speaking
lie or making a false statement is
al of the process of court.
, this abuse of process of
uldin no way be allowed to
whatsoever,

:

E%

]

y citi

It is a wrong notion to say that a
citizen has a right to freedom or to
security, and even on making a false
statement he can get out of the
clutches of law. Because he owes a
duty to that very court, he owes a
duty to the administration of law that
he would be helpful and would give a
true statement of facts g5 that justice
could be meted out to him as a person
and the administration of justice as an
instrument of the State would be
helped.

My humble submission, therefore, is
that every citizen owes a duty to the
State so far as the administration of
justice is concerned, that justice should
be free and independent and he will
claim the justice in accordance with
the law whether against himself or in
favour of himself.

With these remarks, Sir, I support
the motion moved by my hon. friend

Pandit Munishwar Dutt Upadhyay
(Pratapgarh): Mr. Deputy-Speaker,
Sir, in stating the objects of the Bill
the Mover really laid emphasis on
certain points and it is on that
account, I feel, that there has been =0
much opposition to this Bill as I find
from the opinions that I have seen.
In the Statement of Objects and
Reaszons, he has said:

“A statutory guarantee to the
accused for making a false state-
ment as provided for in sectlon
342 of the Code of Criminal Pro-
cedure, 1888 is repugnant to
modern notions of jurisprudence
and should be deleted.”
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This is, of course, all right. But in
the very beginning he says:
“The object of the Bill is to
eliminate perjury from law
courts....”
I should say, he has undertaken a
difficult task. Having stated that he
was trying to eliminate perjury from
law courts, which appears almost
impossible, he has put himself against
50 many people who think that it is
impossible for him to achieve tha
object. That is why so many opin-
ions have come up against him.

He has stated the other object later,
that it is repugnant to modern notions

.of jurisprudence., It is only on that

account that 1 want to support this
Bill, this part of the Bill. In fact. it
is not so easy. Although we might try
to create an atmosphere so that people
may tell the truth in the court, yet it
is not so easy. Of course, the atmos-
phere that is created by this word
“false” is that it is a statutory pro-
vision for a person to tell lies in the
court. It is almost obnoxious, abomin-
able, that the word “false” should re-
main on the statute book and omne
should be allowed, encouraged as a
matter of fact, or given liberty to tell
lies and it should be provided in a
section of the Cr. P. C. Our hon.
friend on the other side was posing
a point and he said that it was an
ornamental section. As a matter of
fact, this section is not going to serve
any purpose according to him, and is
not going to help either this way or
that way. Even then, where no pur-
pose is served, when nothing is
gained by it, still, if we keep that
word “false” on the statute, how far
that would be justified. That is the
aspect which I want to consider.

1 was looking into the opinions that
we have received. We have received

From these opinions, as I could siﬁ
them, I find that the opinions general-
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be that the accused should be exposed
to prosecution for making a Zfalse
statement. The accused would not
be exposed to prosecution even if he
makes a false statement and even
after the removal of the word “false”.
Therefore, the very intention of the

mover means, firstly, perjury should

accused also should not tell lies and so
on. But that is not the meaning.

The meaning of the mover is, that
the accused is absolutely at liberty to
say whatever he likes to say. What
he probably wants to say is that this
word “false” is obnoxious and object-
ionable and it is not consistent with

It creates a bad
atmosphere. That is what the mover
R 2 ]
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I was reading the opinions of some
of the judges of the high courts. As
régards the opinions of others, I di
not very much care to go into them,
bécause they are too many and I did
not have much time.

(%

Reference was made to Madras and
to an ex-Judge of the Federal Court.
I would like to read a few sentences
from these opinions. I would refer to
the opinion of one of the judges of
the Rajasthan High Court. His
ORinion seems to be based only on
this ground that the lower courts
shall be misled by it; they will
think there is some change in the law
and so we should be strict against the
acCcused, because the word ‘false’ is
naw removed. He savs:

“By the proposed amendment,
subordinate courts are likely to
get the erraneous impression that
there has been a change in law,
whereas in fact, there is no inten-
tion to make any change in the
existing law.”

Even if this word ‘“false’ is removed,
there shall be no change because no
oath is administered to the accused
and any statement made without oath
Wwill not be punishable and there can
be no prosecution., Bection 198 will
not apply there. He goes on to say:

“The subordinate courts are
likely 17 get the impression that
the mere {fact that the accused
pleads guilty iz sufficlent to
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misguided. 1 do not think so. The

many of the opinions of lower courts

given here are very sound

An ex-Judge of the Federal Court

has said:

“No purpose will be served by
amending clause 2 alone because a
false statement by the accused
will not be punishable even after
the amendment as long as clause
4 prohibiiing the administration of
oath stands.”

It is a sort of misunderstanding under
which he is labouring; otherwise he
would not give an op'nion like this.
The object is not that the accused
should be exposed to prosecution.
The opinion says by removing the
word ‘false’, the accused shall not be
exposed. The purpose of the mover
will n-t be served then.

One or two more judges of the High
Courts have argued on the same lines.
One of them has said:

“l am opposed to the amend-
ment proposed in section 342 of
the Code cf Criminal Procedure.
as, in my opinion, it is one of the
cardinal principles in the admin-
istration of criminal justice that
an accused person should not ren-
der himself liable to punishment
even if he g'ves false answers
when he is questioned generally
on the case against him.”

That is the impression that the judges
have been carrying and that is why
they have given these opinions. “Most
of the judges have said, the object
appears to be laudable, viz, the
atmosphere of the courts should be
such that the people tell the truth,
but really the purpose of the mover
would not be served. So far as these
cpinians go, the purpose itself is

(Amendment) Bill

prosecytion because it is a statement
not made on oath. 1 have also gone

only to the Madras opinion, to which
reference was made.

“In the opinion of this Govern-
mént....".

It is the opinion of the Government.
1 am now talking of the opin.ons of
the Governments because it was said
that some of the Governments were
opposed—rather most of the Govern-
ment; are opposed. It is about the
Madras Government:

“In the opinion of this Govern-
ment the object of the Mover of
e Bil, camely, (o eliminate
Perjury is not likely to be achiev-
ed by merely dropping the words
‘or by givng false answers to
them’ from section 342(2) of the
Criminal Procedure Code. There
13 hot going to be any change in
the legal position even after the
amendment proposed.”

So, that is the impression under
which the Government was labouring
and that is why they gave this op.nion,

Then, there is the Government of
Assam also. There also appears to
be some sort of @ misunderstanding.
They say:

¥, ...amendments are not neces-
sary at this stage and such, piece-
mea] amendments also are not
advigable in any case. Under the
Criminal Procedure Code, as it
now gtands, though the accused is
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Thus Government iz also lsbouring
under the same impression.

Shri Braj Raj Simgh: It is very
dufficult to understand the hon. Mover.

Pandit Munishwar Dutt Upadhyay:
Yes. I do not know, but really from
the op.nons it appears that if there
had been no misunderstanding. there
would not have been very many
opimons against the removal of this
word ‘false’. This word ‘false’ to
remain on the statute, I would submit,
18 not very desirable and some of the
opinions have also been quite strong
on this point that this word is not
desirable and that this should be
removed.

So far es the other point goes—I
will not take much of your time—my
submission is that this word ‘false
should be removed from the statute.
I think that much must be done to
maintain an atmosphere of truthful-
ness in the courts and also to give
the statute the dignity that it de-
serves.

Shri Easwara Iyer: Mr. Deputy-
Speaker, Sir, 1n speakung on this Bill,
1 would Lke to be understood as
voicing my own opinion on this
matter. Of course, I have no objec-
tion for this Bill to be considered by
the Select Committee but I would like
to submit my observations on the pro-
visions of this Bill.

The hon. Mover of the B1l seems

ment of objects and reasons contained
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the object that is contained in the
statement of objects and reasons.
What does it say? I am reading.

and encourage among
public the habit of speaking
truth.”

Certainly, it is a very laudable
object, but I regret to say that his
righteous 1ndignation seems to have
been unburdened on the shoulders of
the accused 1n a crimunal case, On
the point whether section 342 is an
ornamental section or not, I would
hold a difference of opiruon; I would
nghtly say that jt is not an ornamen-
tal section, particularly after the
decision of the Supreme Court very
recently, saying that statement under
secton 342 is a very wvital statement
mn the conduct of a criminal case.
Quite apart from that, when an
accused is gquestioned under section
342, that very section says that oath
shall not be administered. So, if by
the deletion of the words “or give
false answers to them"” the object of
the hon Mover of the Bill is to render
the accused open for prosecution for
perjury, then I would take hm to
section 191 of the Indian Penal Code.

Shri Raghubir Sahal: It is never the
object of the BilIl

Shri Easwara Iyer: Then I ot
understand as to what the object of
the Bill is. If the hon. Mover of the
Bill corrects me by saying that it is
not the object but it is some other
object, I do not find that in the state-
ment of objects and reasons. If his
object is founded on mere sentimen-
tal reasons of having the word Yalse’
therein, I would say, the amendment
is not expedient as my hon, friend
put it; it is most innocuous and
futile.
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ueals with prosecution for perjury,
cealg witn tne categories of persons
wno couid be proceeded against undel
we law, It takes .nlo consideration—
supject to correction by the hon. Min-
ister of Home Affaurs on the other
side, | am saymg—all persons who
make a stalement under an obligation
to speak the truth under «n oath or
are legally bound to speak the truth
on oauh and takeg into consideration
also persons who are statutorily
enjomned to speak the truth. Also
section 1¥1 deals with persons who by
law are declared to speak the truth.
Whether an accused exam.ned under
section 342 comes under these cate-
gories of persons may be examuned.

Under section 342(4), an accused 15
not examuined on oath. Tne first part
0i piusccudon lor perjury under sec-
ton 181 goes to the wall. Whether
the removal of these words “or by
gwing ialse answers” occurring under
section 342, will render it obligatory
on the accused to speak the truth by
v rtue of the removal 1s also open to
question. An accused 18 not by neces-
sary implication bound to speak the
tiuth. So that, there 18 no statutory
obligation on his part to speak the
truth, to come within the ambit of
scction 191. Neither 13 there any
declarat on contauned in the Crimunal
Procedure Code cn the part of the
accused to speak the truth.

What exactly 1s speaking the truth,
1s the matter. Supposing an accused
1s charged with murder or robbery or
dacoity and the prosecution case 1s
that he has commtted robbery or
dacoity or murder, what is truth?
Supposing the accused denies and the
court on shift ng the evidence before
it finds that he has committed robbery
or theft, does it mean that the truth
18 that he has committed robbery or
theft? Let us assume for the sake of
argument that truth 13 the prosecu-
tion story when he has been convicted
of the offence. What is the scope of
the amendment proposed? Supposing
the words, “or giving false answers
to the questions put by the court™, are
deleted, so that the accused may be
rendered liable for promsecution for
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perjury, what will be the effect of
this? Supposing the prosecution s
found by the court to be true and a
convicuion is entered and the accused
has pleaded not gulty to the charge,
under section 342, he can be proceeded
aganst for perjury, over again, on
the very same set of evidence. On the
very same evidence the trial will
proceed and on the same evidence, he
will be put on the dock. Agawmn, in
the statement, he says, “I have not
committed the offence.”” Again, he
can be proceeded against for perjury.
There will be a chain of prosecutions
against the accused with the result
that he will not find humself anywhere.

My respectful submussion before
this House 1s, if it 15 only a question
of sentiment as my hon. friend would
say, that the word ‘false’ should be
removed, to say, “any answexs”, [
have practically no objection. If it is
a legal obligation of the accused not
to commit perjury and speak, only the
truth and nothing but the truth, then,
certaunly, I would oppose this Bill on
the ground that, if at all, there is one
golden thread throughout the criminal
law of this country, that is that the
accused 1s presumed to be innocent
until the prosecuton has beyond
reasonable doubt established his guilt.
If any more amendment to the Crimi-
nal Procedure Code is attempted or is
sought to be attempted to whittle
down this presumption which is ex'st-
mg in the country for the last so many
years, it 18 certainly something which
is against the fundamental principle
of Criminal jurmsprudence The accus-
ed is presumed to be innocent and it
is for the prosecution to prove beyopd
reasonable doubt that the person is
guilty. Take for example the proposed
aemendment under section 562 If the
person makes full disclosures without
concealing any facts, that has to be
taken into consideration for releasing
him on probation. Now, the question
of releasing him on probation comes
into existence only after the Court has
heard the evidence and comvicted the
accused. His age. his character, his
antecedends are all being examined.
The court iz also enjoined to examine.
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the yueswuon woewer he .s speaking
ue Luul Or noL. ‘Anere may be over-
Zealvus police officers wno will go
about asxung hum to contess as being
BUMWY.  ADe ouce OmCcers may siand
un e snovulaers Of tne accused and
make the accused coniess the prose-
cution case. duch initances cannot be
overiooked 1n the state of affaurs in
wouch our police 15 be.ng managed.

Another pomnt whuch goes aganst
the amendment that i1s proposed 18
wthis. Ths relates to the question of
assessment as to whether the accused
15 speaking the truth or not. Who 1s
to decide whether the accused 1s
speak ng the truth or not? The Court
may come to the conclusion on prose-
cution evidence that the accused may
be gulity or not gwity. How does it
in tact’ establish the truth or other-
wise of the stand? After the passing
o1 Probation of Offenders Act, 1858,
Section 20, this Section 562 itself
becomes mnocuous. In the Lght of
the opwnion that comes up on this
matter, this requres to be studied. The
opwmion is divided. There are some
legal luminaries who are i favour of
this B.Jl. There are some legal
luminaries who are ageinst this Bill.
But I would frankly submut for the
consideration of the House that the
preponderance of legal opinion from
the Bar Council or the Bar Associa-
tions or the High Court Judges is
aga nst the proposed amendment. That
15 also a fact which may be taken
into consideration by the Select Com-
mittee, if the Bill is referred to it.

Shri Datar: Mr. Deputy-Speakér
Sir, I have to sympathise with the
hon. Mover of this Bill. When this
Bill was circulated for eliciting public
opinion, he was presumably under the
impression that he would be getting
a preponderating opinlon in his favour.
Unfortunately for him, the opinions
that we have received are, both in
volume as well as in substance, entire-
ly against him, I should like to point
out that so far as Section 342 and the
amendment is concerned, there are as
many a1 nine out of fourteen States
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which are opposed to it. Becondly,
there are only two Btates which have
supported hus amendment to section
342(2), namely the Government of
Bombay and the Government of
Madhya Pradesh, though here also, I
may point out that the Bombay High
Court have not, seen their way to
accept this particular amendmaent,

Sbri Raghubir Sahai: What about
up.?

8Sbri Datar: Then, may I point out
that nine .mportant States, including
UP—let my hon, friend remember
that—have expressed their opinion
agawst tus smendmeat? Sog far es
those who are in favour are concern-
ed, may 1 correct mysell by saying
that three Governments are in his fav-
our, and they are Bombay, Madhya
Pradesh and Orissa? Let us for the
time being keep aside the Territories.
There are three Territories which
agree, and there ere some others which
do not agree at all.

Shri Tangamani: Government may
oppose, but many judges have sup-
ported.

Shri Datar: Let my hon. friend
allow me to speak.

Then we might also note that so far
as the State of Jammu and Kashmir
1 concerned, the Code of Crimnal
Procedure does not apply. The
Andhra Pradesh Government have not
favoured us with their opinion.

Thus, you will find that there is a
large preponderance of opfhion, so far
as the States are concerned, against
this particular amendment.
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. the comments of the Andhra Pradesh
State have not besn received. -

8o, you will find that we have the
largest preponderance of opinion of
the States against both the amend-
ments that are sought to be introduc-
ed in the Code of Criminal Procedure.

Let us also understand one more
circumstance. So far as the Code of
Crimunal Procedure is concerned, 1t 18
in the Concurrent List, and naturally,
the administration of the criminal law
has to be carried on almost completely
by the various State Governments,
and, therefore, we are bound to accept
the views of the State Governments, so
far as any amendment in Parliament
is concerned, for, as I have stated,
they are the authorities wh ch have to
administer the law.

So far as the Bombay State is con-
cerned, may I point out that though
the Government of Bombay are in
favour of the first amendment, the
Bombay High Court are not in favour
of it? In respect of the High Courts,
I may point out that a number of
High Courts like Madras, Bombay and
Kerala and others....

Shri Easwara Iyer: And Mysore.

opinion which has to be taken into
account.

In these-circumstances, so far as the
first point is concerned, the position
is entirely aganst my hon. friend.
There might be a few judges here and
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fulness in our courts. That is certainly
& matter wiucn has to be taken _nto
accoun.. 5S¢ lar as the maintenance
or an atmosphere of trutnfulness is
cuaceraed, where are two factors to be
takin into account. One i3 the state-
ments .hat are made on oath by the
varjous winesses. Hon. Members are
dWare that we have tighwened the law
to a large extent when we had a
gcneral amendment of the Code of
Crumuinal Procedure about three years
ago, when we introduced certain pro-
visions for making the offence of
Perjury as summarily cogn zable as
Possible. All the same, there a.e a
number of factors which are against
ug so far asg truchfulness 15 concerned,
and truthfulness in courts will increase
accordingly as we have truthfulness i
the country around. That also has to
be taken into consideration.

The hon. Member wants the incul-
€auoa o1 Juliiulness by removing the
word “false” from sect on 342(2), as
Fauuee sldsuaWwdr © Ult, upaduyay
rignuy pointed out, there is a consi~
derable musundersianding about the
manner in waich the noa. Mover has
expressed himself. He desired that
there should be no perjury at all. For
the sake of argument, let us follow
thus particular line. If perjury has o
g9, 1t has also to d sappear from the
statements of the accused persons
according to hum, hecause he is laying
in this case the greatest stress upon
firstly removal of the word “{alse”,
and incidentally upon the inculcation
of the principle of truthfulness, dér, in
ordinary language, the givng of true
mformation whether it is in his favour
or against him, by an accused person.

May 1 point out that he has stopped
just in the middle? He has not
followed it up. If the particular line
that he has n view of having truth-
ful statements from the accused is
followed up, he will have to make any
untruthfulness or falsity and offence
by the law itself. In other words, he
will have also to msake it compulsory
for an accused person to go into the
witness box, and naturally if he goes
into the witness box, the other results
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follow az a matter of course when he
13 teling lies

I may poimnt out here that even in a
number of western countr.es, where
the law has been developed to a very
large extent, it is not necessary for an
accused person compulsorily to gonto
the witness box. I have read a num-
ber of professional biographies of
great advocates end there you will
find, as for example in Marshal Hall's
case, that the advocate for the defence
considers hundred times before putting
the accused in the witness box, though
there 1s a provis on to that effect, as
we have also introduced one in the
Code of Crimunal Procedure

Shri Raghubir Sahai: May I ask the
hon Minister if there 13 any specific
provision .n any other country for
the accused to make a false statement?

Shri Datar: In deahng with the
question of defence, certain principles
have been laid down We are bound
by certain principles of crimunal
jurisprudence, and these pr neiples
have been noted by some of the
Judges as also others, including Shn
Varadachari, one of the most brilliant
Judges not only of the Madras High
Court, but of the Federal Court of
India as well He has pointed out the
various principles One principle 1s
that the accused should have no obl -
gation to give any particular version
that maght be against hm He owes
no duty to the prosecution at all It
18 entirely 100 per cent the duty of the
prosecution to prove the r case, and that
18 the reason why we have got here a
provision in section 342 where it 1s
not compulsory for the accused to
give the information But, as I shall
point out by reading 1t, 1t is open to
hum to give an explanation because
this 15 an opportunity offered to him,
and therefore, only for the purpose of
having an opportunity to himself, to
explain certain circumstances that are
prma facie against him, section 342
has been introduced in the Code of
Criminal Procsdure
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Shri Tangamam suggested that so
far as section 342 is concerned, it is
not a compulsory provision May I
bring 1t to his notice that we have got
two partg of that provigion? In the
earlier part, ‘it has been stated that
the Magistrate or the Judge may, and
in the latter portion after the prose-
cution evidence 1s over, he shall put
questions to the accused for the pure _
pose of giving him an opportunity to
explain the circumstances against um
Thus that 15 a compulsory provision,
an !mperative provision, which the
courts of crimmnal law have got fo
follow

Therefore, the whole scheme of the
defence 1s that the accused should, in
the first place, be not subjected to
another prosecution after he has
undergone this particular prosecution
Otherwise, 1if for example, he has the
Sword of Damocles hanging over his
head, naturally he will not be 1n a
position to defend himself properly
in this prosecution, because if what-
ever he says 15 likely to lead to another
prosecution for perjury, he would not
be in a position to defend himself
effectively, as under criminal juris-
prudence he has the unrestricted right
to defend himself as he likes, and this
right naturally includes no obligation
on him necessarily to tell the truth
That 13 a point we have 1o understand
very clearly Here, for example,
there are two oblhigations one 15 the
obligation of truthfulness and the
other 1s the right to defend himself
as he pleases Under this eriminel
jurisprudence, we have to allow him
the absolute right to defend hmnself

Therefore, it would not be proper
to put one thing against the other,
because 1t 18 hkely to cause prejudice
to hig right to defend. What 13 neces-
sary is that nothing should be there
to prejudice him, and secondly,
nothing should be done to create
irapression in the mind of the sccused
that thereby he is likely to be pre-
Judiced 1n his defence This is the
most 1mportant point which has been
stated by a number of High Court



2189 Code of

ludges and a number of State Govern-
nents also. Now, if we analyse the
javious expressions of opinion, we
ithall find that the largest number of
spinions say that it is unnecessary.
Some opinions go further and say
that it is inadvisable, Certain mem-
pers of the Bar or Judges of the High
Court have also gone to the extent of
pointing out that this would create a
dangerous precedent, and two or
three opinions are there which say
that it would be mischievous to take
away this right, as it has been under-
stood down the century.

Even though the hon. Mover has a
laudable object in view, namely, to
introduce truthfulness to the largest
extent possible, that particular object
will not be achieved at all merely by
removing the word ‘faise’. As I have
stated, I do not agree with it, to go to
the extreme length of making untruth-
fulness an offence or of wmaking it
obligatory on the accused person to
be put into the witness box. If he
is put into the witness box, he has
naturaly to face the consequences that
flow from any statement he makes
which is untruthful, that is, prosecu-
tion for perjury. My hon. friend is
not prepared to go to that extent.
Neither is it advisable to go to that
extent. Therefore, Pandit Munishwar
Dutt Upadhyay was perfectly right in
pointing out that the objection that
is there is largely due to the pious or
perhaps—with due deference to my
hon. friend—impracticable, desire of
my hon. friend to have truthfulness
by merely removing the word ‘false’
from section 342,

We are anxious, and almost all the
State Governments are anxious, that
the rights of the accused, as they
have been understood nearly over 100

years, should be maintained'as they
are,

It is not necessary to bﬁn;_in here
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Criminal Procedure Code on the basis
of hallowed principles, principles
hallowed by time and by experience,
I believe, we have to maintain this
principle of giving unfettered freedom
to the accused to defend himself
eftectively according to his likes—it
does not matter even if for the sake
of his defence he has to depart from
truth.

1 may point out to my hon. friend
that even in our moral code, even in
our ancient texts, it has been stated
that there are circumstiances where
a man is entitled to depart from truth.
If a man is after a cow to kill it and
if one knows where the cow has gone,
in that case he is not bound to tell
the truth at all. Therefore, let the
hon. Member understand that even in
the moral and spiritual code that has
been developed, we have got certain
exceptions to truth. It is stated that
if a man states something other than
the truth, then, he will not be liable
for untruthfulness or for the zin of
untruthfulness. This iz an exception
and I am, therefore, going to defend
the provision on moral ground, though
it is not necessary. The highest
objective that we should have is the
protection of the accused and the
feeling of confidence in the wccused
that he is entitled to protect himself
in any manner he likes. This right
should not at all be affected in any
manner because we are anxious that
the fundamental principles of criminal
jurisprudence are properly maintained.
That is the reason why Government
oppose even the reference to a Joint
Committee,

When is reference to a Joint Com-
mittee to be allowed? When we
accept the principle of the Bill. Here,
in this case, with due deference to my
hon. friend—though the object is per-
fectly laudable—it is impracticable in
the manner he has put it; and, there-
fore, I have to oppose the reference
to a Joint Committee, not only so far
as 342 is concerned but also as far as
562 ig concerned.

In 582 also, he has said ‘campletely
true statement’. He has put in some
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exprezsigns which 1t is very difficult
to understand  ‘Completely true’
‘means there can be ‘partially true' or
something else Based on 562, there
18 also & new section which has been
introduced 1n the Probation of
Offenders Act We have laid down a
number of circumstances to be taken
into account and, therefore, we have
got his antecedents, his way of lLfe
and all these things even put in
These are the worda.

“Regard being had to the age,
character and antecedents of the
offender and to the circumstances
m which the offence was com=-
nutted”.

These words are wide enough to
include also the enquiry by the mags-
trate as to whether the accused has
been a truthful person or whether he
has departed wvitally from truth That
cannot also be taken into account
But, let us take into account the other
side

If, for example, this amendment 15
accepted and a provision 18 made for
the insertion of ‘complete truthfulness
on the part of the accused’, as the hon
Member wants us to have 1it, then, in
that case, there are occasions which
we have to take into account Some-
times, the accused is in a position
whuch 15 not necessarily normal There
are occasions where ue commits an
offence and after commutting the
iffence, with a view to protect him-
self bona fide he does not necessanly

Procedure Code was more human than
academic or—I would not say any-
thing further—theoretical. 1 would
not say, unreal. My friend has a good
object in view
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Lastly, I may also point out that
when we had a thorough amendment
of the Code of Criminal Procedure,
about three years ago, my hon friend
had moved an amendment, if I mistake
not, to section 324 and also perhaps
to section 562 I am not sure

Shri Raghubir Sahal: Yes, I did

Shri Datar: Possibly, he is an active
Member and he must have moved it
After a full discussion, both these
amendments were negatived Dunng
the last three years nothing has
happened for the Parliament to make
a change from the view that It has
taken ‘Therefore, 1 oppose reference
to the Select Commttee

Mr. Deputy-Speaker: Shn Sahm
may have a couple of minutes .....
(Interruptions.)

Shri Raghubir Sahal: Sir, you will
allow me to say that I am not dis-
appointed with the speech of my
triend Shr; Easwara Iyer, but 1 am
really disappointed with the speech
the hon Minmister has made

Mr. Deputy-Speaker: In one's life,
disappointment often comes

Shri Raghubir Sahai: I am not going
to place him in an embarrassment but
he would bear with me when 1 say
that some of his remarks were not
correct

Shri Datar: I forgot to ray that I
request him not to proceed with this
Bill

Shri Raghubir Sahal: While he was
dealing with the opinions offered by
the State Governments, he trmed to
create an impression that almost every
State Government was opposed to
these amendments and he included the
name of UP also.

Mr. Deputy-Speaksr: The hon
Member stated that he would not
embarrass the Minister; now he is
going to embarrass him.
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Shri Braj Raj Singh: Is he with-
drawing or not? Let us know.

Shri Raghubir Sahai: I only wanted
that the wrong impression created by
the Minister's speech should be
removed. The U.P. Government has,
in the course of this memorandum,
said that the purpose can be achieved
by the substitution of the word ‘any’
for ‘false’ occurring in that section.

Shri Datar: Sir, my hon. friend is
almost like an advocate here. They
have said that any policy likely to
prejudice the accused of his defence..

Shri Raghubir Sahai: After that
paragraph, this iz what is said.

Mr. Deputy-Speaker: Now, Shr.
Sahai and the hon. Minister both
agree that there is no difference of
opinion; both are right. What is the
ultimate objective?

Shri Raghubir Sahal: The other
point.. ...

Shri Braj Raj Singh: The real point
is whether he is going to withdraw or
not.

Shri Raghubir Sahal: Wait and see,
The hon. Minister has said that the
object of the Bill would not be
achieved. 1 had stated in the very
beginning that the object of my Bill
was not to eliminate perjury at the
very start. It is to make a begin-
ning. On the one hand everybody is
anxious that perjury should be elimin-
ated and on the other hand there is a
specific provision in the Code that false
statement can be made. 1 beg to sub-
mit that this is a contradiction in
terms and I only want by this amend-
ment that this contradiction in terms
should be removed.

Mr. Deputy-Speaker: Is it neces-
sary to meet every argument that he
has advanced?

Shr) Raghubir Sahal: ......that if
1 want that the word ‘false’ should be
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removed and the accused may be
expected to tell the truth, I should go
to the logical limit that if he speaks
untruth he should be punished. I say
this is not a logical corollary. This
was never my contention. Even if
the accused makes a false statement, °*
wecording to Shri Datar himself in
his previous speech he says that he is
not liable for any conviction. Shri
Easwara Iyer has placed forward a
preposterous proposition that he would
be liable to so many convictions and
s0 many prosecutions. This is pre-
posterous, fantastic. It is not possible.
When the statement is not under
oath, how can he be prosecuted, how
can he be punished? Therefore, the
suggestions of my hon. friends from
this side as well as from the other
side are misplaced.

Now, 1 quite agree......

Mr. Deputy-Speaker: If he is to
have much more time......

Shri Raghubir Sahai: I am finishing,
Bir. I quite agree that the local
administration is responsible for work-
ing out this Act. [ entirely agree with
him, and if most of the local adminis-
trations are opposed to it, of course,
there is a lot of weight in that argu-
ment and we ought to consider
whether these amendments should be
carried out or mot. After all, this is
a Government of India Act—the Indian
Penal Code and the Criminal Proce-
dure Code—and it was time for the
Minister to have considered these
amendments rather sympathetically.
1 am really surprised that this pre-
vious speech was more: sympathetic
than his latest speech. But, as I said
in the beginning, I do not want to
create embarrassment for him. 1 am
prepared to withdraw the Bill

The Bill was, by_leave, withdrawn.

18.08 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday. April
20 1959|Chaitrg 30, 1881 (Saka).
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1884, Nagas . . . 1197779 3191. Stockof handloom goods  13018~19
1886. Indian Handloom D*- 3!93. Handloom industry - 12019
gation . . 11979 3193. Fountsinpens . 12019-30
1887. Export pmﬁnhv- of 3194. Industrial panels . 5 12020
Pblt ecaval 1198082 3195. Heavy Industries . 12031
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sappanagar, Kerala 11982-83 . s 13021-32
1891, MMMM* 11983-F4 3197. Tests for petroleum pro-
18p2. Recruitment ducts, . . 12022
ﬁﬂﬂ' hw Bﬂll'h!‘- . 3198. Handloom cres fund 1202223
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1894. Bxponol' India.n m‘le
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1807. Em Provident
Pund Scheme . . 11991-92 3304 W mu-mn
1900. National yore - 12026
Council . . 11992--12000 3205. Manufacture of Aunc
1901. Retrenchment of wor- Acd . 13026-37
" hers of Andhra Cement 3206, anilyw Su.ney . 12027
Company . " . 12000—03 3207. Outer space . 12027-2%
1902. Rephasing of the Second M.Miuamuﬂue'tvht
Five Year Plan . . 12003-04 to India . 1202t
1903. Manufacture of photo- 3209. Construction d’ufnuin
graphic materials and and fountsins in Delhi 13028-29
m film strip pro- 12004-06 3310. Lsbour conditions in
x : : - Sericulture Industry . 12029
905, Model Gramdan Act . 12007—09 3211. Hostels for unmarried
S.NQ. Central
No. Employees . . . 12029-3¢
23. Northern India Amrit 3212. New Industrial Units in
3 Bazar g . 13009--1, and Himachal -
QUESTIONS. . . . 1201448 3213. Small Engincering Units 13030
sQ 3214. Shum me in
N; Orissa . . 12031
188s. Transfer of evacuee de- 3215, Teslemils . . 12031-32
posits in Criminal Courts 12014 3216. Mhu Charkha ho-
1888. Gas producing 12032
Sindni 1201415 3217 Iduuwn 'I'ﬂnkum-
1850. Middle Income Group 12033-33
Housing Scheme 12015 3218 ‘Ihﬁh m
1898, Handloom Manufacturers 12016 ""“ 13083
1899. Sambhar Salt . 13016-17
1 Cenﬁ nd Sm
5904. Mineral sands . 12017-18 5
1906. Uranium from sea water 12013 Vans « e o« 1303334
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U.S.Q. Subject

No,

Employment Exchanges
Export of ores . .
Aid to Indonesia .
Conference of Chsairmen
of Development Councils

. East Vlnly Nuu

Quarters

Knﬁ:uwcamy .
Ceilingonland holdings

heCPD.

Rehabilitation of  dis-
Er:ed near
ipuneiumbelm

Himalayan expeditions

Ceiling fans in Govem-
ment

. ‘Trade insewing mu:hme
nuts and bolts .

Export of wine . .

. Manufacture of duch
and wat-hes .

Pandars Roed fiats.
lmpon of cr lpl:e

Vi]hgu R.;mh.n.
Pakistan .itloﬂler

. Jullundur Radio Station
SEROU and SAITON
refugee colonies :
Construrtion of bridges
in Manipur . .
B B of
Government !luﬂdm

Propegation of Indian
Abroad

g §§§ FERER

Promotion of export of
téa to Iran and Ireq .
All India Radio
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TABLE . . .
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12034
12035
12035
12036

12036~37
12037
12037-38

12038
12038 -39
1203940
1204041

12041
12041

12041-42
12042

12042-43

13043
12043-44

13044
12044
12045

12045

12046
12047
13047
12048

12043-49
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(2) A of the Nodification
No. G.S.R. 385 dated the 4th
sub-section

59 under
( ofwaafmcoﬁae
1942, msking certain
amendment to the
Coflee Rules, 1955.

(3) The Minutes of the sittings
of the Estimates Committee

REPORT OF ESTIMATES
COMMITTEE PRESENTED

‘Thirty-eighth Report was pre-
sented .

REPORT OF BUSINESS AD-

VISORY COMMITTEE

Thirty-seventh Report was
adopted.

12198

CorLvmns

12049

12049-50

DEMANDS FOR GRANTS 12051—12134

Further discussion on Demands

OF COMMITTEE
ON PRIVATE MBMBERS
BILLS AND RESOLUTIONS
ADOPTED

Fw-nmndkcponm
adopted.

PRIVATE MEMBERS' BILLS
INTRODUCED
(1) The Indian Penll(:ode
(Amendment) Bill, (Inser-
tion of mew section 383A)
byShﬂKaﬂ:iNuhPmdry
(a) All India Domestic Sarv 'nts
Bill, by Shri Kanhaiya Lal

PRIVATE MEMBER'S BILL
NEGATIVED . . .

Puzther discussion on the
motion to consider the Arbi-
tation  (Amendment) Bill,

of sections 2
and 39 and insertion of new
IVA) by Shri
Singh concluded.

12134

12135

12136—57
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PRIVATE MFMBER'S BILL
WITHDRAWN.

. 1318794

13200



